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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

E.A. NO. 28/2024
IN
ORIGINAL APPLICATION NO. 128/2021

IN THE MATTER OF:
SAURABH TIWARI
...APPLICANT
VERSUS
UNION OF INDIA & ORS.
...RESPONDENT(s)
INDEX
S. NO. PARTICULARS PAGE NO.

REPLY BY THE DISTRICT MAGISTRATE, VARANASI
IN COMPLIANCE OF ORDER DATED 09.04.2025
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIAPL BENCH, NEW DELHI

A COPY OF THE MOM DATED 15.07.2025 IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-1

A COPY OF THE UPLOADING RECEIPT OF THE
MOM IS ANNEXED HEREWITH AND MARKED AS
ANNEXURE-2

A COPY OF LETTER DATED 29.07.2025 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-3
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A COPY OF LETTER DATED 02.05.2025 BY NMCQG IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-4

A COPY OF LETTER DATED 11.07.2025 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-5

THE COPY OF THE LETTER DATED 26.07.2025 IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-6

THE PHOTOGRAPHS OF THE SAPLINGS PLANTED
ARE ANNEXED HEREWITH AND MARKED AS
ANNEXURE-7

A COPY OF LIST OF PLANT SPECIES PLANTED AS
INFORMED BY DFO, VARANASI TO UPPCB IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-8

10.

A COPY OF LETTER DATED 06.03.2025 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-9

11.

A COPY OF LETTER DATED 25.07.2025 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-10

12.

A COPY OF MOA DATED 07.12.2024 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-11

13.

A COPY OF THE PAYMENT RECEIPT IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-12

14.

A COPY OF THE LETTER DATED 31.07.2025 BY SOI
IS ANNEXED HEREWITH AND MARKED AS
ANNEXURE-13
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15. | A COPY OF ORDER DATED 04.11.2024 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-14

16. | A COPY OF LETTER DATED 07.08.2025 IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-15

17. | A COPY OF THE ANALYSIS REPORT IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-16

THROUGH COUNSEL
BHANWAR SINGH JADON

COUNSEL FOR DM, VARANASI
bhanwar09jadon@gmail.com | 6375115224

DATE: 12.08.2025
PLACE: NOIDA
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IN
ORIGINAL APPLICATION NO. 128/2021

IN THE MATTER OF:
SAURABH TIWARI

...APPLICANT
VERSUS

UNION OF INDIA & ORS.
6(’/”‘7 %}&9

...RESPONDENT
Niotary Gove. of india )

! Civil FG‘: Varanasi

REPLY BY THE DISTRICT MAGISTRATE, VARANASI IN
COMPLIANCE OF ORDER DATED 09.04.2025 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIAPL BENCH, NEW
DELHI

I, Ja‘l\iim Kumm, . aged about 8%  years, S/o  Shri

Roda Qmm Jha . District Magistrate of Varanasi, Uttar Pradesh, do

hereby solemnly state and affirm as under;

1. That I, the District Magistrate of Varanasi, Uttar Pradesh, am well

= conversant with the facts and circumstances of the present case and am

petent to swear this affidavit.

321 ot AT | e
UK. Chatusvedi
qeg No A337317
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2. That by way of the present Execution Application, the Applicant is seeking
the execution of Order dated 23.11.2021 passed in Original Application No.
128/2021. The relevant paragraphs of the order are stated below:

“...5. The report shows that there are serious issues adversely
affecting rivers Varuna and Assi calling for remedial action in the
Jorm of desilting, remediation of waste water, development of
constructed wetland systems and bio-diversity parks, apart from
management of sewage, industrial pollution and solid waste which
requires concerted and continuing steps and monitoring.
6. Since the issues and remedial steps have been identified by the joint
Committee and exhaustive recommendations for remedial action
made, there is need for execution of the action plan at the ground level
in the light of above report. This requires coordination among the
concerned departments including the Local Bodies, District
Administration and State Government.
7. Accordingly, the Supervisory and Executio;z Committees suggested
" in the report may take further action. In terms of suggestions of the

| G W’p\‘) Committee, problem of chocking at the origin point of said rivers may
/e ":';‘/— _‘\ s\ . . . 3 .
/ 4 ' \ae remedied by taking restoration measures. The execution Committee

may meet atleast once in a month under the Chairmanship of District
i

!‘:
"4 £
L
e § 3V Y. ¢
S e
g .
':
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Magistrate, Varanasi and the Supervisory Committee may meet on
quarterly basis under the Chairmanship of Commissioner, Varanasi
Division, as suggested. The District Magistrate as well as
Commissioner, Varanasi Division may have full time environmental
coordinators attached to them directly for this purpose either out of
the existing incumbents or by specially engaging a suitable person for
the task. It will be appropriate that minutes of the meeting of the
District Magistrate as well as Commissioner, Varanasi are placed on
their respective websites, which may enable public information and
participation. Having regard to the significance of the issue and need
for prompt action for keeping the important rivers pollution free, the
timelines need to be shortened which aspect may be considered by the
Execution and the Supervisory Committees. We request the Oversight
Committee constituted by this Tribunal headed by Justice S.V.S.
Rathore, former Judge of the Allahabad High Court to oversee the

steps taken in the matter, if necessary, by periodically interacting with

the Execution and Supervisory Committees.
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9. The action plan may be placed on the website of CPCB and also
circulated by CPCB to the River Rejuvenation Committees of all the
States/UTs through respective State PCBs/PCCs, for appropriate
consideration of their respective action plans to the extent found
necessary.

10. The issue of funding of the projects proposed may be worked by
the NMCG and the Chief Secretary, UP and wherever Namami Gange
funds are found inadequate, it will be the responsibility of the State of

b

UP to provide the same...’

3. That as per the Original Application, the remedial actions for the Restoration
and Rejuvenation of Varuna River and Assi River to be taken are as follows:
i Desilting
ii. Remediation of waste water
iii.  Development of constructed wetland systems and bio-diversity parks,

Management of sewage, industrial pollution and solid waste

Monitoring
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4. That the River Varuna originates from Prayagraj and has a total stretch
of 200 km, out of which 54 kms of stretch is in District Varanasi, and
River Assi, originating from Newada in Varanasi district, has a stretch

of 8 km in District Varanasi.

5. That the Hon’ble Tribunal vide order dated 09.04.2025 issued directions as
follows:

“..1. A letter has been circulated by Counsel for the State of UP

seeking further two weeks’ time for filing the reply affidavit in view of

the fact that the Irrigation Department has already prepared DPR and

it has been sent for approval to the Director, SMCG. Prayer is

allowed...”

6. That as per the directions passed by this Hon’ble Tribunal in the Original
Application, the Deponent holds review meetings of the execution
<~ —Temmittee every month. The latest meeting was conducted by the Deponent

ol Wity

7 on %.2025. The MOM of the aforesaid meeting and other meetings has
Wl 5

o | |
’:;-yf@'i ' b= S

'W";Dé’ﬁ(/ment,{;to enable public information and participation, as per the
diréctions of this Hon’ble Tribunal.

Q

oy b%duiy gguploaded on the official district website of Varanasi by the

L
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A copy of the MOM dated 15.07.2025 is annexed herewith and marked as
ANNEXURE-1.
A copy of the uploading receipt of the MOM is annexed herewith and

marked as ANNEXURE-2.

7. That the review meetings of the execution committee, Varanasi were held on
11.01.2022, 20.02.2022, 28.03.2022, 27.05.2022, 28.06.2022, 26.07.2022,
23.08.2022, 29.09.2022, 01.11.2022, 15.12.2022, 26.12.2022, 09.02.2023,
29.03.2023, 14.05.2023, 30.06.2023, 01.07.2023, 12.072023, 28.08.2023,
28.10.2023, 23.12.2023, 29.01.2024, 23.12.2023, 29.02.2024, 02.08.2024,
18.09.2024, 23.10.2024, 19.11.2024, 30.12.2024, 25.01.2025, 27.02.2025,
27.03.2025, 22.04.2025, 15.05.2025 17.06.2025, and the latest meeting held

by the Deponent being on 15.07.2025.

8. That the progress updates on the basis of review and reports received from

concerned departments are as follows:
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A. DESILTATION, DEVELOPMENT OF CONSTRUCTED

WETLAND  SYSTEMS AND  BIO-DIVERSITY PARKS,

REMEDIATION OF WASTE WATER

That as per letter dated 29.07.2025 a DPR of Rs. 137.90 crore has
been prepared for desiltation, construction of Constructed Wetland
Systems & Development of Floodplain Biodiversity Park by
CEMDE and the Executive Engineer, Irrigation department,
Bandhi Division, Varanasi. The said DPR was sent to Project
Director, State Mission for Clean Ganga (SMCG), Lucknow vide
letter dated 13.01.2025 for approval and necessary further action.

A copy of letter dated 29.07.2025 is annexed herewith and marked

as ANNEXURE-3.

That thereafter, SMCG forwarded the aforementioned DPR to
NMCG vide letter dated 23.09.2024. The DPR was examined by
NMCG and thereafter instructions were issued by NMCG to

SMCG vide letter dated 02.05.2025.

”lf__iqat the instructions provided are as follows:

A
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“...The proposal was examined in the National Mission for Clean
Ganga (NMCG) and it was found that a substantial portion of the
works, about Rs. 103.9 crores out of total estimated cost of Rs.
137.9 crores, is related to desilting of the river that is not within
the allocated works to the National Mission for Clean Ganga. In
this connection, it would be worth mentioning that pollution
abatement infrastructure for both the referred rivers have already
been sanctioned and are under implementation, as well as,
remaining interventions that are part of 'Varuna Action Plan' will
be taken up as and when submitted by the SMCG...”

A copy of letter dated 02.05.2025 by NMCG is annexed herewith

and marked as ANNEXURE-4.

iv.  That subsequent to receiving the instructions from NMCG, SMCG
issued the following instructions to the Irrigation Department:
“_..Therefore, in view of the above I have been directed to convey

-4

that the referred DPR requires a revisit and a revised DPR that

g ,._:—_:;\ does not include desilting work needs submission for further

/-\ \f?égzderanon purposes, please...
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V. That in compliance of instructions issued by NMCG, The Chief
Engineer (Sone), Irrigation and Water Resources Departmentj
Varanasi has prepared revised DPR of Rs. 34.26 crore (excluding
de-silting work) for construction of Constructed Wetland Systems
& Development of Floodplain Biodiversity Park. The revised DPR
has been sent to State Mission for Clean Ganga (SMCG) vide letter
dated 11.07.2025. The approval of the DPR is awaited.

A copy of letter dated 11.07.2025 is annexed herewith and marked

as ANNEXURE-S.

B. PLANTATION

1. That the Divisional Forest Officer, Varanasi has informed vide
letter dated 26.07.2025 that 18550 numbers of saplings have been

planted on the embankments of River Varuna on about 8.5 hectares

s area in the Village-Pisaur, Gosaipur, Sattanpur, Akoda, Sarava,
- ;is;;r;R\ " = ' put P
/\ Xﬁ;} Baldev Degree College & Rasoolpur, Varanasi.

NCPA N . The copy of the letter dated 26.07.2025 is annexed herewith and

/4. | marked as ANNEXURE-6.

The photographs of the saplings planted are annexed herewith and

marked as ANNEXURE-7.

4
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ii. That the species of the aforesaid 18,550 planted trees are as

follows:

a. G'ITQF:T
b. it

o

. ol

d. 7¢d

e. Yooy

f. R e

g 71 =M

A copy of list of plant species planted as informed by DFO,
Varanasi to UPPCB is annexed herewith and marked as

ANNEXURE-8.

That the total of 15 notified drains are falling into river Varuna

with the total discharge being 96.8 MLD.

That out of these 15 notified drains, 6 drains are tapped, 7 drains

are partially tapped and 2 drains are untapped.

A




1il.

iv.
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That the 6 tapped drains and 6 partially tapped drains are
connected to 140 MLD STP situated at Deenapur. 1 partially

tapped drain is connected to 120 MLD STP situated at Goithaha.

That with regards to the untapped drain having discharge of 37
MLD, for the tapping of the drain, DPR of [&D and construction
of STP of 60 MLD capacity has been approved by NMCG on
06.03.2025.

A copy of letter dated 06.03.2025 is annexed herewith and marked

as ANNEXURE-9.

D. DISCHARGE OF SEWAGE IN RIVER ASSI

1.

That the total discharge in River Assi is approximately 78 MLD.
Out of which 50 MLD is being treated at 50 MLD STP situated at

Ramna, Varanasi.

That for treatment of remaining 28 MLD, NMCG has approved
project for onsite treatment through Advance Oxidation Process
(AOP) which is functional since May, 2024 at the confluence of

Ganga and Assi in Nagwa.

A
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iii.  That as a permanent solution of rest 28 MLD, UP Jal Nigam
(Rural) is constructing of 55 MLD STP at Bhagwanpur, Varanasi
which is in progress and approximate 65% work has been

completed and the expected date of completion is December, 2025.

E. DEMARCATION OF THE FPZ OF RIVER VARUNA AND ASSI

1. That Executive Engineer, Irrigation Department, Bandhi Division,
Varanasi has informed vide letter dated 25.07.2025 that for the
work of flood plain zone delineation of Varuna and Assi river,
Memorandum of Agreement (MOA) dated 07.12.2024 has been
signed between National Institute of Hydrology (NIH), Roorkee
and the Irrigation Department, Bandhi Division, Varanasi.

A copy of letter dated 25.07.2025 is annexed herewith and marked
as ANNEXURE-10.

A copy of MOA dated 07.12.2024 is annexed herewith and marked

as ANNEXURE-11.

. Wy —. i That for delineation of flood plain zone of River Varuna and Assi,
the Irrigation Department has provided NIH with all the requisite

data required by them, however, high resolution DEM 0.5 meter

A
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accuracy data with 1.0 meter contour interval for the time period of

100 years is yet to be provided subsequent to receiving the same

from SOI.

iii.  For the providing of the DEM data, SOI has estimated the cost of
Rs. 81,34,500/-. The said estimated cost has been duly transferred
online by  Irrigation  Department vide UTR  no.

RBI2062501542904.

A copy of the payment receipt is annexed herewith and marked as

ANNEXURE-12.

iv.  That through the above-mentioned letter (4nnexure-10) dated
25.07.2025, issued with reference to the previously sent letters
dated 14.02.2025 and 26.03.2025 to SOI, the Irrigation department

has again requested the SOI to provide the required DEM data so

that the delineation of the FPZ of the rivers Varuna and Assi may

{21 'be carried out in compliance of the directions issued by this

: 4 Hon’ble Tribunal.




388

V. That in reply of the aforementioned letter dated 25.07.2025, SOI
vide letter dated 31.07.2025 has provided the timeline to the
Irrigation Department for providing the DEM data.

A copy of the letter dated 31.07.2025 by SOI is annexed herewith

and marked as ANNEXURE-13.

vi.  That subsequent to receiving of the DEM data, NIH, Roorkee
will complete the exercise of delineation within 6 months as per
the MOA dated 07.12.2024 and provide the final report of the

same to the Irrigation Department.

F. ENCROACHMENT ON THE FPZ

i That it is most humbly submitted before the Hon’ble Tribunal that
the Irrigation Department, Bandhi Division. Varanasi is in the
process of demarcation of the flood plain area of the River Varuna
and River Assi. Subsequent to the demarcation of the FPZ, further

/,{;f:d:\’fg &, necessary and appropriate actions will be taken by the concerned

N —\\R}A . ..
- aUth&()rltleS expeditiously for the removal of encroachments from
£ \
B P ‘,-

b g . .
e HPZ of rivers Varuna and Assi.
{

A
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G. TREATMENT OF SEWAGE BEFORE DISCHARGING IN RIVER

VARUNA AND ASSI

1. That with regards to the treatment of the sewage being discharged
in rivers Varuna and Assi, it is submitted that vide order dated
04.11.2024 passed by this Hon’ble Tribunal in 8.4. No. 367/2022
“Rajendra Prasad Gupta vs State of UP. & Ors.”, the Hon’ble
Tribunal has directed the Secretary, Environment, Forest and
Climate Change Department. State of Uttar Pradesh to prepare
State Action Plan with components of (i) assessment of entire
sewage and industrial effluent generated in Varanasi and flow in all
drains originating or flowing through Varanasi carrying discharge
to river Ganga or its Tributaries in Varanasi, (ii) tapping of ail

drains and treatment of entire sewage and industrial effluent

generated in Varanasi and (iii) abaterment and control of pollution

4 execution and (iv} interim measures to be taken for abatement and
3

v control of water pollution, with due approval from Chief

Secretary/Additional Chief Secretary, Environment.

&’ |
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iv.
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A copy of order dated 04.11.2024 is annexed herewith and marked

as ANNEXURE-14.

That the aforementioned order in O.4. 367/2022 also includes
the concerned rivers Varuna and Assi, tributaries of River

Ganga.

That the State Action Plan for the treatment of sewage before
discharging in Rivers, including river Varuna and Assi, is being
prepared by the Secretary, Environment, Forest and Climate
Change. That vide letter dated 07.08.2025 information regarding a
high level meeting being conducted on 08.08.2025 under the

chairmanship of the Chief Secretary, State of UP has been

provided. The meeting was held to prepare and finalise the said

That the finalized State Action Plan for treatment of sewage

before discharging in Rivers, including river Varuna and Assi,

A
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will be filed subsequent to the approval from the Chief
Secretary, State of UP in O.4. 367/2022. The matter is listed for

hearing on 29.08.2025 before this Hon’ble Tribunal.

9. That the directions in the minutes of meeting issued by the Deponent have
been sent to all the members of the execution committee to ensure execution
of the same, and the MOM have also been uploaded to the official district
websites of Varanasi to ensure that all relevant stakeholders can easily access
the information from the public domain, as per the directions of this Hon’ble

Tribunal.

10.That the water quality of River Varuna and River Assi is monitored by U.P.
Pollution Control Board, Varanasi under the National Water Quality

Monitoring Program on monthly basis.

A copy of the analysis report is annexed herewith and marked as

A, T,
VG «""”'“\ANN‘E\?(URE -16.

“issued by this Hon’ble Tribunal.

A




392

12.Hence, the present affidavit is being filed for the kind consideration and
perusal of this Hon’ble Tribunal

13. I state that everything stated above has been stated by me in my official

capacity on and derived from the official records and I state that nothing

material has been concealed therefrom

DEPONENT
VERIFICATION

Verified at VaR-9-~587

on this 72— day of Aus , 2025

that the contents of the above affidavit from paragraphs 1 to 13 are believed

T e, be true and correct to the best of my knowledge and belief. No part of it is

_f_a,lsb and'nothing material has been concealed therefrom

A

DEPONENT
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393 ANNEXURE-1

UTTAR PRADESH POLLUTION CONTROL BOARD, VARANASI

W W0 /revo. 442)0A Mo |28 2021]202C2¢  fore /D)6 128

¥ar ¥,
1 TUTETE HEIE,
IR e wiftrewor, armoRT |
& TR Agad werey,
TR T, TRIoREY |
3. AIoiae SRINGTR, WS ¥ T e
@Ie F0—18, WaCI—7, M TR AR, FETS, IR TSI—226002
4. T g,
IRIVE T9 THFT, TRIOET |
5. srferem=iT S,
Rrarg favrr (@=i wavs), aRord |
6. gRATST Teu,
S0 %o et A (urren), I ygwer P @i, W agR, aRTor |
7 rfereTrT s,
o woe—wem, S0 o Wi (TRE), dogmogp THodiodo TRWR, WEHYR, e, IR |
8. J9 = e (TR yeeE)
FOTHOTR, TRV |
fasg ;o T B wEEe Afear 7 gwen 9 7 ARy Th B TEeh W@ sawey ¥ W s BT st

7% faeell g uiRa ancwr fRAi® 23.11.2021 U9 fR7id 04.01.2022 & Iqurem A f&=i® 15.07.2025 F)
5 R o o e O 1 O O£ L O K e G A 2 s M e O O s 2 B

eIy,

FUAT SR Avged 7o TSI sRa afteww, 78 el gWr Siovo Ho 128 /2021 WM f@r vs e oifw
3T U9 o § TiRa amew faAie 23.11.2021 T4 Moo wo 3682021 (In re: News item by Aaj Tak on 28.11.2021
titled “Varanasi: Houses sinking on the bank of River Ganga and reason behind Ganga water turning black
coloured.”) ¥ 9iRg amew f3i® 04012022, W1 f5 7 X A Wegs AR T FwOM T W AN BT TETN UG
P T T T FE A G A B, BT GG TS PR BT P Y| HO AP0 gRT UIRG e A< B
e ¥ fosares wfafy (Execution Committee) @ w#iten 4o 7w e aftrerdt weigy, arwR @t sezerar # e
15.07.2025 B T B3 | 406 BT B UF B A WorHRY TP $H IRM B A1 Ua & wrdgw § I 4 et
% uTer ¥ Gu SRS B AT 7§ GG Td S weed, IR B AT By W @ Gar Y|

Hel-dh— Ealeiisg| l
&g e

J0%0 U9 feAie—suRiad | o/c¢

gl —FrfiRad o7 gorf w9 smaves FriaE og oG |

1. YT AR, IRIVY AUST, TRIVR BT AR o |

2. TrEgfeT savaer (Sfee), W wWes W fRE (THoTHowoSo), W e, AOR A U HEee wefeuw,

ghear e, E Rl &1 AreR yEeant|

Rrerer A8ed, IR B |eY |

T e AREN AEed, IRV B ATE i |

Hew afa AeIed, S0 W0 WEN fAEE 91, oEes; B WY gErd |

<o oo femfl, fews, Sova—seg g -1l =1 ygeer FrE a8, Rl

IR e (), TR |

&g qafRYT ARER (g—6), [0 Ho WY g 41, T |

Tz Rfy Aafer (), So "o wewer R a1, dEEs | . ‘

0. e T e AR, aRORN B 36 AR & W 5 FI FRIGE BT AN AT 4 g Ty,
IRV A TR § TR dqAgel W WG TSN SR ATEr S e IR 2, W AR T
T FE |

20N AW

& STferery

ale é'
Local admin Letier Head

&= srafay : aarg QST ATRFY SIrcE, WarEt TR, AR, TRORN—221010, TXHTY : 0542—2275951, BEH : 05422275951
yenaa: Aodo—12d1, R e, MHd TR, T@ASH—226010, TIATY : 0522—2720828, 2720681, 2720831 HIW : 0522—2720764
. §-0d : info@uppch.com ITUZE : www.uppeb.com




394

»W‘ GZ JO T 98ed

IseueIeA ‘preod [o1juo) uonnyod ‘d'n “v's ‘euwidA ‘d') Uys

IseueIep ‘Quournireds( uonedLL] ‘UolsiAl(] Iypued ‘1oindwo) ‘rewny Joysy °

IseueleA ‘MTd ‘ASS ‘ereys|y rewny] [oOuen Lyg

Iseuerep ‘(fedny) ureSIiN rep ‘d'n ‘Iedurduy juelsissy ‘dedysey] oBIA LYS

Iseuere) ‘(ueqan) ureSIN rep ‘d'N ‘I9SUISUF SANNOSXY ‘YIulg Tewrey] LUyg

IseueIe) ‘quouwnsedsd uonedLL] ‘UOISIAL] IYpued ‘JoUISUY 2ATINIIXY ‘Pezy D S LyS -
IseueIe) ‘pIeod [o1juo) uonnyod ‘d'N ‘IedJO [euolday ‘YSulg Yoy LY

IseueIeA ‘O4d ‘Hemg Jug -

Iseuerep “O'd’D (SVI) reddeN nysuewry uyg

-:3duneaw 2y Jo srequiaw dunedonred oy

ale UIMO[[0] Y], 'ISeURIBA ‘IIS O Aq paireyod sem FUNIN ‘ISBURIRA ‘[TeH SUIISIA 21eI0}I3[[0))
1 Nd 00:€0 e SZOZ L0'ST 9ep UO P[AY Sem 99)3IWIUWIOD UOIINIIXd 9} JO SUNIW MIIAI
Y} ‘Y[ MON ‘[eungrLi], Usaly) [euorneN 9[q,uoH 3y} Aq passed s1opio asoqe a3 Jo 2ouerdurod uj

— N O T W ON~0 O

*TZ0Z°10'P0 P23ep (. 'Paiofod jyoelq Suruiny
I3)em e3uer) PUIYS(q UOSEdI pue eduer) JSAIY JO jueq 3aY),, U0 SUIJUIS SISNOH :ISeueiep,
PO} 1Z0Z'11°8Z uo YeJ, ey Aq wa)l smaN :21 ul) 1Z0Z/89¢€ ‘ou V'O ® (eBuen raary
Jo Areinqii],) 1SSy JISAR 9 BUNIBA ISALR] JO UOIJRUIAN[3I pue UOI}eI0}SaI 9Y) 10 IZO0Z ' II'€Z
Pajep ‘sidyjo pue BIPU] JO UOIU() S/A WeML], Yyqeines 1Z0Z/8Z1 'ON V'O JO Id)jew ayYj) uf
JION 919.U0H 343} Aq passed 1apio ayj jo souerjduwiod ul Iseueie) ‘[feH SUI}9sIN 938I0303][0)
e GZ0Z'LO'ST 23ep UO PIdY 99313IWWO0D UOIINOIXS 9Y]) JO SUIIIIW MIIAII 9Y) JO SIINUIN



395

GZ J0 Z 23ed

¥

‘Tqopeyg-1oM3sIig Yim J9dUo0d g-ueld Uonoy
Jo 1red Bururewal pue ISeUBIeA\-}OLIISI(] YIM UISOUO0D UTelp e3IN( "eUNJIe, JOALI 0JUL JOjeM d)Sem
[eLIISNpULl pue 93emas 23I1eyosIp Jey) ureip Jezeg edeN /iiseq ‘ureip esing ‘urerp eireioyq

surep Joleur 9213 pue (SUrelp omj} Wo.j) eMION 01Ul PIZILYOSIP SI Jey] I9Jem I)SeM JO UOIIRIPIWY
‘€ ue]d uonody

‘feadederd-1o01I)SI(J SUIIOUOD Z @ [ UB[d UOI}OY

IOATY euniej

‘(eSuen 19AR JO ArelnqLi]) ISSY JOATY % BUNIBA JOATY Jo uoneuasnfos
puUe uonero)sal a3y} 10§ 1g0Z 11'€C PAYep S19Yj0 pue BIpU] Jo Uotun s/A Lreml], yqernes 1g0¢/8¢1
- "'ON 'V'O J9yjeuw 9y} ul [DHN 9[q,uoH ay} Aq possed iapio jo souenduwod ul epusade Iunedw
o) pojorlq pue sjuedonred ay] [ PaWIOO[eM ISBURIEA ‘pIeog [01yU0) Uonnjod ‘d'n ‘ysulg
1IYOY 99JUS ‘9913IWII0D UONNOIXS Jo uostadireyo ayj3 Jo uorssturiad anp yiim ‘3osino ayl 1y




396

GZ J0 € 93ed

"UOT}OB ATBSS209U
oy 10y (DDNS)
e3uen) uea[) JOJ UOISSTIA
9relg 03 GTOTLO'IT
Ip ‘(0's) BURlOALId /MOT
-qz6/ou0s/Gg899  ou
I9139] 9pPIA 06°LET 'SH
Jo ddd paredaid Isrjres
oy} jo 2oe[d ur (jaom
suns-ap opnour jou
SOOP YJIYM) 2I0I0 QF €
‘'S] JO SI9ALX ISy pue
BUNIBA JO UuoneuaAn(ox

(azy9o

SS6'Z8'NEE00TE ST)

1seaere) ‘andpedueq
Je vuniep
uo urexp eding
:SUOTIEO0T]
‘ureip
/Yl jo Uypm pue
I9)em JO S[oA9] Od
pue SS1 ‘0D ‘dod
Y3 ‘I93EM JO MO[J )
uo spuoadop sjuN
Jo Jeaquinu pue SMD
Jo yyduay sy, “yurod
20UINJUOD 2Y) WO}
weansdn oy ul
w 00T 03 dn pusyxd
pue Iaall/ArejnqL
oYl Yim urelp ayj Jo
ouanpjuod ay) je dn
3198 are S§MD 9sayy,

‘9[qissod se UOOS Se| puB  UONEBIOISAI 9} ‘TANHD ‘poyoene st (SMD)
reaoxdde 4 jo ssaoo0xd | 10] ydqg / uerd uonoe Jo eouepms woIsAg puepom
oy3 9o1dwod pue HONS | PasIaal Juas sey (puog) | opun jusunredaq pajonnsuo)
01 10BjU0D Aouostad | Jouiduyg JOIYD 1Y) 201N 0S3Y onewayos
Jey) ISeueIep ‘UOISIAI(] | POULIOJUI SBY ISBUBIBA (I9)em pue uonesLLI] vV ‘wasAg puepom
ypueqg “quounreda( | ‘uorsial(q ypueq | 4Aq pajuawsdu] palonnsuo)
uoryesrL] oy | “uounredsp uone3LLI] pue JanNdD T— duisn 19jBM 9)SBM
0} pojoaarp uosxodirey) | ‘reourduy aannoaxy | Aq paudisa( (e) sreakz-1  |tzoz'11°e2] JO uoneIpawdy | ‘I
Sunesw Aouoly OoN
Supmp panssi uonoaxq snje)}s souerdwo) sunjuowmajduoxy surowil], ueld JIom 'S




397

»W Sz jo 7 @3ed
Areuosiad 03 ‘Buneswr | juas sey (duog) Joauduy
ou tt juasaxd ‘Iseuerep | JOID yeul  pouuoymt SEU (5injonns Sunsoddns) ® JO JNOAR] OIRUIAYDS
yuounredo(] uonediu] | Iseuere)p ‘UOISIAI]  TYPUed| jusunredeq 201n0soy V "3aed ANsSIsAIporg
‘I99uIBuy SANNOIXY A} | ‘yudunredsp uones]  soyem pue uonesil (9Z0Z TIT°€T) (1 Jo yuswdojeasq
PajoaIp ueunrey) Ay, | ‘Iedurduy QARNOAXH HAWHAD(€) s1eah G | g0Z'I1°€T) pue udisaq ‘uBld T
Supesm Souogy —— oN
FurInp panssi woroaIIq snjels aouerjdwo) Supuowardury ueld Jiop ‘S

Jreq AJISToAIpolg urejdpoojq jJo JuawdojoAa(q

“e3uer) 0] aN[BA UONEBIIOAI PUB O1}aIsae aplaoid OS[e pue AJITUNUIWIOD UIBaI)s
ur pue swalsdsods uerredir jo Surrolsar ut djoy osTe AISIAIpord 29U, ‘SpPuBpam jusuneal; ygnoiyy suissed Aq eduen ojur
Pa3reyosIp 2J0Jo( BUINIBA JO 19)em jo Arpenb ay) aoueyus Jaylinj osTe jnqg Yyd3a43s ayj ul eduen ur Ljenb 1ojem ay) soueyua
031 AJuo jou euer) sulof BunIE) 2I9UM Jeyr ARYSIPIPV 1k JIed Lisioaipolg urejdpoolq jo juowdo[ana( :p uejd WoIoy

‘uonjejuerd o] ureid ‘ssao01d 1epun

e3ing Jo sjuswuequId Mm.mwoumwﬁuﬂ o vMMA am&hw ureip poIojsal

pue] jueoea  Amuopt | T = www L MMMNEME p JO SJUAULIUBIS
jey} Iseuerep ‘Odd O3 |jeyy powrojur sey Iseuerea uo juswdoasap
P102J1Ip Sey uosIadirey) | ‘uolsiig  3sa10y4 ‘odd 044 /dAaNAD uone)asap m

‘9[qIssod se uoos se

reaoxdde 10J JUSWIUISAOK) (AZH9

9jel§ 0} puss pue ddd "JUSWIULISA0F J7e)s SS6°Z8°‘NES00ZE ST)
Asnoraaad 03 Burpaoooe | ayy jo Aorjod ayy Isurede 1seueie) ‘andredueq
surerp  jJo  Sunqsop| SI 31 9sned3q [9A3] Poq 3e BunIe)

I0] spunj jo uoneodoe | ojdn sureip jo 3unsep uo wuerp eding

J0; pesodoxd oxedoid | ioj spunyj ajeO0[[R ISUOTIBO0]

Jey)} Iseuelep ‘UOISIAI(J | 10U [[BUS JUSWIUIIA0Z Iesk g
ypuegqg “Quounjredaq | 23S =1ip] reyy Hse[ 2y} 3urInp duop jou
uonesdri] Y} | PpouLIOjUl SBY ISBUBIBA JT [e1I9]ewl paj[Isap Yiim

0} pajoaarp uosiadirey) | ‘uoIsial(q ypueg jusun.reda(g spung jo Sutuayj3uans
‘Iopio IOHN °IquoH | ‘“usunredop uoneILLI] 20INO0SIY (220Z'11°€2) pue [2A9] pPaq

jJo  oouendwod 104 | ‘192urduy 2ATINOXY 191\ PUe UONeSLLI]| reak 1  [zoz1ieg)oldn surelp jo 3unsaql ‘I




é GZ o § aded

I0] Spunj JOo UONEJO[[e [[0A9] paq oi3dn sureip Jo
J0J resodoxd aredoid Bunisop J10J Spuny a3ed0[[® TenIoye
Jeyj} Iseuere;)  ‘UOISIAI(] joU  [[BYS  JUSUITLISAOJ vSMM.ov S
gpueyg ‘Jusunreda(] pPeIs 9UI YeYl PIULIOJUL SBY  4poun redog SjUBUI{UBqWS
uorneSIL 9} 0) PIJOJUIP [ISeUeTe) ‘UOISIAI] Typued| 20IN089Y Jo Suruay3uang
uosiedirey) ‘aopio  ON [rusunredap uonesLI] oyepm pue (€Z0Z'11°€2) pU® I3ALL
3[q,uoy jo 2ouenduod JIo [Iourduy 2AINOIXY| uoryeduuy sIeaf (tzoz'11°£2) | JO Sunsaq 1
Furjsowr AouaBy

N u X0, ON *

Sunnp pansst uoroaIrIq snjejs asuerpduwo) dupnuowardury i VRERI N°S

*20u[d U9 ¥v) Sey] UOIjejUusIIPas AABIY OI9YM So(I)a1)S Ul BUNIE)\ I9AIY JO SUII[Ise( :S UR[d UONOY

398

1/8w Q0T 1-0d % 1/3W
00LI-0L “I/3w Q' 11-A0D
“1/3w 1°¢-qod “1/3w ¢ L-0q]
JMPayos JWMN [£26°L-Hd Yargm ur $Z0Z 90°20
Jod se BUNICA ISATYH P uao jeyon Jemysaurey]|
10 Suuoyuowr jemndor e  (ureanys dn)  euniep (4yrenb
onpuod  I0]  gDddN HeAry jo Suuojuowr  Ajienb Jaesk Bupoyuen]
03 pa3oamp uostadirey) lojem jonpuod sey goddN g0ddn (a)

‘UoTOR ATESSIDIU JIYIINJ

10§ (DDNS) eduen ues[) I0j
UOISSIA 91e1g 03 GTOT LO'TI
W ‘(oes) euelofrrd/mor

-qg6/2u0s /G899
‘ou ISl SplA 06°LET
'Sy JO AdA paredoad Iorres)
oy} jo 2oerd ur (jjrom Junqs
-Op 9pPNOUTl JOU S0P YOTyM)
orqissod se | 21010 97 HE "SY JO SIOALI ISY

uoos se Teaordde Y4 | pue eunrep jo uoneuaAn(or ‘payoene
Jo ssaooid a1} 939[dwiod | pue uor1RIn]sal ayy sIyIed A1sI9A1pOIg
surejdpoopj 1eord£)

pue DONS I0'IU0D | J0J yda / uerd uonoe poasiadl




399

& GZ Jo 9 93ed

/8w c0TX8T-0d
R T/8W OTXTE-OL “1/3w 819
oD “1/8w 0'1z-aod “1/3wy

‘UoreIo}sar

6'1-0d ‘€g’L-Hd yomym uj (1Z0Z'11°€¢ "¥o'm)roye pue Suunp ‘aiofeq J9jem |
SZ0Z 90'20 1P uo eduen ioau HOddN s1esk g JOALI 10§ surIou goJo Iod !
“eyep Ljrenb 1o1em 10 pue BUpedwl 210Joq 1D MeUSIIPY) se Ayrenb 19yem jo SULIO}TUON
oinpoyos Jod se Juuojiuow ffe  (wreans Umo(]) eunriep
rengdal 10j g0ddN peary jo Sumoyjuowr  Ajenb
0} pojoaaip sey uosiodireyd [1oyem jonpuod sey goddN
Aouady
Surjesw gu supouny], ueld YoM ON 'S
Sunmp panssi uoroaIq snje}s douerjdwo) puswajduay

“SW9)SAS059 I9AII JO (I[EOY oY) SSOSSE 0) 5931 Juljduies JUSISJJIP J¢ AjI[enb I9)EM JO SULIOTUOIN :9 Ue]d ULV

Ieaf TeoueUl Ul ISBUBIBA
-31asId
‘enyrey-3yooioq
-ade[IA oy} ur

9¢-500¢

‘BIpUld-TISYSL,
‘eimesy
eunIep

-goerd s3I
ur pajuerd aq prnoys jyued mou
e Uy} 2aIre jou si juerd ay)

JOATY JO jueq Syl UO SUOp
uoaq oaey (pue] saIel09y
S'1) uorpejuerd  0SLE
jnoge sAo0ge JO  UOCHIppe
uj ‘ISeuBiep Ul BUNICA
J9ATY] JO sjuswjuequia Iy}
uo 2UO0p ULP3q pey Apeale
(pue] sarejooy g'g  UuQ)

J1 ‘uonejued jo 3xodai realans | uonejueld ‘sou 0QO8T INoqe jusunreda(g ‘SjuQUIUBq U

juIqns 0} IseuBIe)  ‘OJdd | eyl pauLIojul Sey ISeuBIBA 189104 (9Z0Z°'11°€2) uo juauwdo[aas(|

0} pejoaxp sey uosrodirey) | ‘uolsialg  Iserod  ‘0dd dN/AANTD] sreaf | (1202 11°€2) uone)efop g
9rqrssod

se uoos se [eaoidde

JOJ JUSWIUIDAOLN) dJels O] ‘JUSUIUISA0F

puas pue Jydd Asnomsad 03 prels a3 Jo Korpod]

Burproooe suresp jo 3unpsap Py} jsurese SI JI 9SNEBII(




400

@ 5z 40 £ 28ed

‘o1qissod | 'S¥ Jo ¥dd partedard ILT[red JO 3dop pue 35emas
se uoos se T[eaordde | W JO uooma i Aummm mnumwv mwhmmwwwwmww
-9p apnpour jou yorym
ddg Jo sseooxd o] o0 9z b€ "S¥ JO SIGALL ISY Jo mBusy ay,
ojoidwiod  pue HONWS pue BunIEA JO UORBUIAN[AI "Jurod 9oUSN[JU0D
10BIU0D Aireuostod | pue uoneroysar oy 10§ a3 a1053q
0] nmﬁﬁovs oy | Add / weld uonoe paswmal $39[Ul 3Y3 JO yjnow
ur jJuosard ‘seuerep | IUS seY (Suog) eouiduy ayiye MO Suisn
‘ : JPIyy yeyy pouuojur sey | jusunreds(q puE[eM JUSWYD}eD
.uﬁoghmavﬂ uoneEsLL] ISeURIBA ‘UOISIAI] TYpueq [90In0say Iajem ojur BIs3ue
I99UIBUY 2ATINOIXH Y} Quouriredap uonjesiu] | pue uonesuy] | (ZZOZ IT1°0E) 1Ry} Jojem agemas
Pajoallp UBUUIIBYY Y], | ‘1esurduy 2ANNOAXY | pPue FAWHAD Teak 1 (1202 T1°€Z) | JO uonerpaway '
*orqissod
se uoos se [eaoidde -uiur0 Jo jurod a1y
10J JuauIuIZA0Y) WO} WIBII}SUMOD
9}elS 0} puss pue ¥ydd Y3 Ul pajedo]
A1snoaid 03 Surpiodoe puepam I9yjo pue
Ioj spuny jo uopeooqe P Wk 3O HO 0 jutod SeURIEA
o1} jsurede SI )1 asnedd( Jojutod 1
10} Tesodoid oredoird 1e puepom empuey
jey) ISBUBIBA ‘UOISIAI(] Eaal | poy  opdn Humap
it anammredse I° Bunsap I0J SPUNJ 93L00][e siEE
up w.m s | jou mreys JUSTIUISA0S] s muaoﬁmgnﬁo
UOHESLLI oW breys oy yeyy  pouriojur sey Sunyew 10§ [eLsyew
0} p3oaIIp uosIodireyd [seuere) ‘UOISIAIQ TYPURH| jusurpredaq PoI[ISSp JO osh pue
) !
I9pI10  LON SIq,UOH [jusunredsp uoneSLLI] sornosay 1018 | (Z2202°S0°TE) SPUR[IM JUSWTDIBO
Jo souerndurod I0J [‘xasurduyg 9ANNOIXY| pue uorjedLu] syjuowr 9 (1202 11°€2) Jo Bunsag 1
Sunoom AouaBy oN
aup[o u 10
Suranp pansst woOAIIq snje)s ouerdmo) |Iupuswardu] L AR ‘S

ISSY J9ATY JO UOIJEUSAN[3]I pue UOIeI0)5oYy
“IOALI 9U} UI JOJBM JO S9)el MOJJ o}

90UBYUS 0] WEBIISUMOP 23 Ul PUB[IOM I9Y3J0 pue UISLIO Jo jutod 913 J& SPUB[Iam JUSWYOJeD JO UONRIOISIY ] Ue]d UOIIOY

ISSV I9ATYH



401

y? GZ jo g a3ded

e o9yj Jjo oaoerd
ut (3j10m un[Is-ap apnour
‘o[qrssod | j0u  S30p Yorym) I0Id .
se uoos se [eaoixdde| 9T PE SAJOSIPANISY vwﬂm .vowwuwwm wmh“%c
'vUNIRA JO UOneRuUIAN[OX LIS Lredr
an% Jo ssoooad oy} i ¥ AN Y, "JOALI JO 3P
2)3[dod  pue  DHOHNS oy 103 ¥dd / Gﬂ.m wonoe ‘19yeMm Jo Ayrenb
10B1U0D Areuosiad : ‘197eMm JO SWINJOA
Briysotis i pasiaax juas sey (suog) o1 modapaedD
9 : H JoouIduy  JBIYD Jey)
ur juosard ‘IseueIep : : SMO Jo mBu3|
: ; i I uaurjreds |y, "wMuIxeu
“uounyreda@ uonedruay | « } d Ul ;
. it ity uorsIalg gpued | soxnosay J103em SI JOALI JO IPIM
I20UISUY 9ANNOIXY 9U} | “uounredop  uoneSul] | pue uoneSuy | (£20Z'T1°0€) QUIBYM SUOIIEOO]
P3J0aIIp UBULITEY) 9 | ‘1osurduy ANNOIXY | pue HAWHD s1eaf g (1zoz'11°¢2) | ¥e SmD Jo dn 3umeg T
wﬂmaooa ALouagdy supowyy, weyg j10m ON
Sunnp panssi UodAIq snje)s 20uedwo) Bupuowajdwy 'S

SpUe)oN\ PoIONIISUO,) JUISN JoJEM D)SeM JBLI)SNPUl P[OYoSNoY PUE oJEeMas JO UOjelpatioy
“e3uen Yiim ISALI JO 20UINJUOD Y} Wod] Aeme I 00T 1B SMD IS281e[ SUO0 IM WNWIXEW ST YIPIM 2IOYM JOALT
S) UI S9YDI2I}S JB SPUBI9H PIoNIIsuo)) Juisn Iajem d)sem [BLIISNPUI P[OYISNOY + 9Femas JO UOIBIPIWY :Z Ue[d UOIIoY

‘Juauiyredap

159104 Aq pajuerd “I197eM Ul

54 Tim yuerd uayy Juounredap | o\ 1ns 1res yorym peyurerd
uoneldluyy  /wediy  1edeN oq T,

q pnoys sjueld yons

se jusuntedsp pPaLLIZOU0D | |
£q popwoid pue] ;i jey | PUEIIUEBOEA SIJIY) 219Um

‘puepom
9Y3 Ul SoNIUNUWIWIOD
oryenbe jo Juawdoaap

suiojur Jsyyuny ‘uonejued | ISSY JSALI JO SIpPIS Tfjoq pUe JUSUD{UEqU
Ioj d[qe[reae jou si pue[ jey) | U0 Jey} Iseuerep ‘0d4dd (ezoz'11°0€) a3 uo juswrdoyans(]
pauLIojur sey Iseuerep ‘0Jq [ 03  Ppaojodxp  uostadrey) |seuerep ‘04| sieah g-g (1202°'11°€2) uoneyadon ‘™

“uonoe A1essa0au Iaypngy

10} (DDNS) eSuen uesl) 10§
UOISSIAl 238}S 03 GCT0T LO'T1T
P ‘(oea) eueloAud/mgr ‘payoepe st SN
-qz6/2u0s /G899 reord£) e jo Jnofer

‘'ou  I91)19] 9PIA 06°LET OTyemIdYOS Y “Iajem




402

LF SZ J0 6 93ed
"juourlredap 183104 Aq pajuef ———
I9Yem Ul aaIAINS|aq [[m juerd uayl jusunredsp Jo ﬂoumu.ou‘mv..ﬂ
ueo yorym pajuerd 2q pinoys| uoneduu] /uwediN redeN Juounredaq pue .Bemmo d
syueld yons ‘pue] juedesl sejuaunlredop PaUIdOU0D 189105 dn (€20Z'11°€2) (1Z0Z'11°€2) uv>0uo.£3 -
ST 2J0Y) aIoym ISsy Joaul|  Aq papraoxd puef Ji jey; / SIedA -7 JSTIaGTS 1
JO SOPIS 130q U0 Jei[} ISeuele | aurrojur 1ayliny ‘uonejueld HAWHEO sl M.Mwumuowg
‘0O4d 01 pojoaaip uostadrey)) J0J d[qe[reae jou st puey jeyy j0 o dopana
pauwIojul sey 1seusiep ‘04d
arqissod
se uoos se [eaoidde . g
J0J JUSWIUISAOY) IjelS O} e s
puss pue Jydqg Asnonaid oy oje}s °m  Jo 4agod [eriayeut
Surp1oooe suresp jo Sunqsap | O jsureSe s1 31 dsneosq d POIISAP YIm
Joj spurny jo uoneooqe | PAS PR _SQS surerp jo | jusuntedsd — —— JUSWIURQUID JO .
10}  Tesodoxd  oredeid | SUNISOP 0} SPUDy 3je00re |2XMOSA L2IBA (220ZTT0€)| (1505°T1'60) | sumomysuans pue .
jey; Iseuerepy  ‘uoisialg | 10U [[BYS  JUOWIULIOAOZ P HeS L [9A3] paq a3y 03 dn
ypueg quoungedsq | 9¥8IS Y} By} pauLIojul seY J9AU JO BunIsaq
uoneSLL] Ayl 0} PajoRIIp | ISeUBIEA ‘UOISIAIQ Typued
uostadireyy ‘Jepio  IHN | “Yusuniredop uonesLLy
a[quoy jo ooueyndwod Jof | ‘Iesurduy 2ATINOIXH
“Sunjesw Aouoly .
Bupnp panssy Uor}odIIq snye)}s souerduwo) Supuowoarduy e W AR e

‘a[qissod I9A9IYM SIUSUINUBUID

Jo Suruayi8uar)s JI0J [BLISIBW PII[ISOP JO SN pue sIedk ¢ 1Sk 23 SuLIp PaI[ISap 10U JI “I2ALI JO UOHEISI( i Ue]d Uoloy

“uorjor Aressooau
oyuny 105 (DONS)
eduen ued[) JO] UOISSIN
aJe}s 0}  GTOTLO'TI
P ‘(oea) euelofud/mor

-qg6/2u0s /5899
‘ou I8 9IPIA 06°LET
'Sy Jo Ada poredaad

e L SIS R,




403

@ GZ Jo 0T @8ed

‘urerp
em3eN/i1ssy  ejep
fHmenb  ao1eM JO

Surioyjuowr remsaaa
g0ddN 0} pajoalrp

1/3w cOTXLT-0d
® T1/3w 0IX82-Ol “1/3W +$£2-A0D
‘bS-qod ‘1°'1-0d ‘81°Z4 HA yomym ur
SZ0TZ'90°€0 "IP Uo eIuen) ISALI SULIIW
a10Jaq ureip em3ep /1SSy Jo 3uriojiuowr

(9Z0Z'11°€2)
s1894 G

(120Z'11°€2)

uonelIo}sal
Ia)e pue
210Joq SULIOU
g0dD 1ad se
Ajrenb aayem
Jo BurIojIUON

!

sey uoswdireyp | Arenb Joyem  30npuood sey g0ddN | €0ddN
Supeasw Sunnp Kouady R
Panssy U030 i souepdmon Supuowoayduy supawyy ugld HIOM | ON 'S

£yrend) 193em Jo SUpIoNIUOW
‘WI93SAS009 JIALI PII0)ISAI JO Yj[eay ay) Surure)sns I0j 193em jo Ljpenb Suprojjuoly :g usld WOOY

-a1qissod
se uoos se reaoxdde
Adg jo ssaooad ayy
9yo1duIod pue HONS
j10e1U00  Areuostad
0} ‘Buneewr 2y}
ur juasaxd ‘Iseuerep

‘uorjoe AIessaodau I9ylIng
J10J (DOIS) edueyn ues[d 0] UOISSIN

ers 03 GZOTLO'IT 1P ‘(0es)
eueloduid /m91-qge/ouos /5899
ou 127397 apia 06°LET

'Sy JO Ad( peredaad isipres a1y jo
aoerd up (3j10M 3unIs-op apnouUl J0U
S0P YOTYM) 21010 9Z € "S3 JO SISAL
ISY PUE BUNIBA JO uoneuaanfar pue

‘quounreda | uonesoysar oy 1of ¥ / uerd uonoe
uoneBLL] | pasiaer juas sey (ouog) Jesurdug pusunIedad *0d
‘ToowrBug 9ANNOAXH | joryp jeyl pouLiojur sey iseuerep |OTNOSRAINEM Aysxoatporg
a3 poyonp | ‘wosialg  mpueg — “uounsedop |PUE UOnESLU]| (9Z0Z T1°EZ) doyasap pue
uBULITEYD oyL| wuopeSuy] ‘wouBuyg  eapnooxy | ‘HANHD sIedh g (Tzoz' 11°€g)| udisop ‘ueld | 1
Sunjesw Surnp Aouady 3 S— oL Saom ON
Panssi uoroaxI(q snye)}s Ioueriduro) unyuawmadury : ‘S

19yem eduen) jo Ljrenb o) soueyus osre pue e3uen yjim
20UAN[JUO0D 0} PIsN ISSY 2JI3YyM Jeyy) reurSuo ay) urio}sar ur djay Leur SIy ], "ureip em3eN Ojul 28Ieyosip pue agdemas p[oyasnoy
SaLLIeD (jred sepiaey jueg o) sjduwa], Aeype| euysLy Lys dnpn uondaoisjur jo jurod oy} wol)) sIdjdw 00/ Inoqe SI Yyorygm
ISSY JOATY JO 91NnoJ PO Y], "e3Uen JoATY UM J0USN[JU0D 310Joq UTreIp em3eN se umouy pue Auojo) em3eN ysnoay) sassed )
pue peol emSeN WOI] Ied SePIABy SPIemo) PIlISAIP SeMm JOARY ISSY 91) o8 sIeak g7 INoqy ‘PajIdAIp a1oum jutod ay) 03 ‘eduen
UM ISSY JO 20UIN[JUOD [EOLIOISIY 29U} WO} ‘Jeyn) ISSy 9y} je syied Ajisiearporg ureidpoolq jo juawdolasa( :p ue[d UOIOVY




404

GZ Jo 1T @3ed

(2Z°20°€2) i
- - DONN syjuowr g | TCOT TI'ET AT
9@ SurLiapua],
pauonoues
R—— pajew}Sa
- - Dol ee'S0°CT) | 170z'11°62| 1w rescadde
Syjuowr g
oATjeI}SIUTWIpY
uonyeziuesdio
JUSWIULIZA0S
. (z2°€0°€2) Ada
- - JoeBiig sypuolN ¢ | ICOT TIT°ET | Jo uossruqng
rer dn
(zz'10°€2) AAVO
- OONN wuow [ | 1ZOZ'IT'EZ| jo reaoiddy
$T0T LO'0T 33ep|
uo mouxon ‘wediN [ef
‘d'N ‘90O PesH 03 Juas
puUe JUOp SEM ISBUEIEA
Jndeut@ ‘dlS ATN 0T pIepue}s mou ym
8[qissod a amdeurd AT 08 d.LS smonoafosd aanyng
) UnSIXa JO juswdueyu| i
Se JIoIres se SIS JO foedey sy jo aloxo| UOEZIUESIO 107 £y10eded Joysiy
uonajdurod oy (ueqIn) 00'Z8IT 'Sy SI Add| JUdWIUIIA03 (VD) 1odax | Jo 418 mau jo
wedIN Jef dn pug Jo uoneredord owy 1BYY o0 g Annqisesy | uoponnsuoo pue | andeurq
PAULIOJUT SBY ISBUBIBA
(jeiny) wedIN Jer dN ‘(reanyy) weSty  ren wreSIN (1Zz°Z1°€2) 99 JUQUWISSISSe | JLS SUljSIXa Jo dls
0} pajpalip uosiodiRyy -g'n  ‘seBeuep 09foid)  Terdn YIUON T | IZOZ'II'€Z| Uuonipuo) |IUIUOISSIWIWIoddq | TN 08 |1 PWSId| 1
Aoualdy uo Lymoed
_ueuﬂoa”-nﬁm a3xe], swy], TR AT0M ansesm yuamI}ealy, wofbex/ *ON
Supjesw Suunp snjels Evoaaw\noﬁni afamag owﬂ..t“mm g
PaNSST UORIAII( souerdwo) &apov osfoid ERaRO Supsmy B

I3AII ISSY % BUNJIEA JO UOIJBIO0)SAT I0] ueld uorjdoe pasodoid Jo UOIINIIXS I0j deur peoy
juswadeue]y osemas




405

ST Jo ZT @8ed

JLDWLLIDAOF
I3 /101011U00 e Fuiuossiuwo)
paxinboaa uonoy , 54 .Muaww nw. 1Z0Z'T1'6Z | % uogonnsuo)
/e rer dn ¢
AjIsIoATun reaoxdde
parmbal uonoy - pow (zZ'90°€2) 1202 IT°€Z Burresurduy
3a/LINW/LII | syjuow g R udisaq
B (zZz'v0°e2) Surrepus],
ss9001d Jopup) - sypuowr ¢ | TZOZ IT1°€Z | % reacaddy
AIessooau
J9YInj J0J mouon|
‘(ueqin) wediN
Ier "d'N “10ourdug Joryo
0] JUdS Ud3q Sey 2101
0v'8 Y Jo 1aload arpy
101 ddd 1y £€20C°11°90
reaoxdde 1P ‘$€1/80-H0Mm uonezIuedio
Nd( jo souensand /068 "OU Io119] 9pIA JUAWUIIA0Z
10§ (ueqan) pauLIojul SBY [SBURIBA IaU10 ‘suIou [HN adeurq
wredIN rer "d'n o3 “(ueqn) weIN fer 'd'n /urediN (zz°10°c2) qda jo mau 1ad se JIS dLs Ve
pajoa11p uosradirey) ‘100ulFuy SAINOSXH rerdn SYIUON ¢ | TCOT LTI €T | uorssiuqng Jo uonepeiddn | QTN Ob1 | PIISIA
SID
yjo/10j0en3u00| (HZ°TI'€2) [duruorssTuwo)
- - Odd /ure3IN s1eaf g TZO0Z ' TT1°ET |guononisuo)
rerdn
: reaoxdde
R D (zz'z1°eT) Surreeurduy
- 990 /LININ/ LI SUUONT 7 120Z°I1°€T x udieeg
odd/ uorssIqgns
WOBAERIS. | ¢ (dag) s9esoed
- - URWIUINA0E | (ZTOT'ET) | y70ze1107 | Suusourduy
1930 syjuowr ¢ Sl
/wesiN rer dn R




406

4

Gz Jo €1 98¢ed

uonesLLI Jopun (zz°'10'€2) o} dn surerp | suer} ul sureip dlLs dae
- ¢ Joourdury jueysissy | sijoafoad syjuowt g-1 | TCOT'TIT €T | jo 3j1om (NI Jo 3[10M (I QTN 021 | ¥1asiq
€1 Jo o padde) usaq "
jusuntedap
aaey surelp g1 ey} yeyeyney)
gy pep ey ENERIE | e sawamovt | 05 SO
- ISeURIEA ‘UOISIAI] |0 - .acs maasww €2 | 1zoz1r'ez| oydnsuep | O U P
ypueq ‘qusunsedop Ua 1 (28 10 SI0M (91 Jo j1om a®1
dOmummEm St HUU.O&
¢ I9auIduy JuelsIssy
wedIN
rec dn dLS TN O¥1
o 03} ereu [yeys e[eN yeysg
VN VN Aq uopnodx | (22'10°€T) TCOT'I1°€T| JO UOISIAIP Jo 3jaom Q%I
JIopun syjuour g-
pue Suiddey,
s1 j09foag :
(2z°v0'e2) BUTUOISSTUIWOD
paambai uonoy - uonestiL dn puour p-g | TCOT IT €T |3y uononsuo)
presme 303foxd
paxmbai uonoy - DONN (22°60°€2) | 1poz-11°e7 | PU° durapus],
qjuowr $-¢ ‘Teaoxddy
uerd
£1sI9ATUN PAWU TR I03daorajur
paxmbai uonoy - 991/ LINW /LI TT'S0°ET) | 1207 11°€Z | jo Juowissasse
syjuow g
ugsa(q
{2z 20 eE) Surepugy,
paambal uoHoy - TT'EO'ET) | rooz 1167 | 1 resorddy
syjuowt ¢
DONN
resodoxd maraal e
Aq paxoayo
juaunreda( T 9 Summelp o B BBSEE
parmbaz uonoy - woneSuwy gn | T2 eVET) | yzozrrez|  Sunsme 9.9 5P
yjuouwr | TN —— uerd 1oydasrayul
¥ o Jo udrsag




407

% S J0 vT aded
99 reaoidde
|suo(q DOWN (zz"10°82) TTO0T ' T1°€T | sajensSIuIupy
syjuowt g
uonezuedio
JUSWIULIDA08 e
papnuqug i adlidhad 120Z°11°€T | uossiuqng
/uxe3IN SUIUON T
rer dn
(12°21°€2) AAVO
ponoxddy OONN yjuowr | TITOZT'11°€T | jo reaoxddy
‘pa3erdwiod SI 3I0M %99
pUE UO[ONIISU0D I3pun
s1 anduem3eyq 1e g TN
g Lyroeded Jo J LS mau
T LE noqe a8emas | uoneziueslio (MAVD) 310dax
MO[JISA0 JO JUSWIIRAI} | JUIWIUISA0S AIqisesy
JOJ yeyj pauLIojul sey 12U10 (1z°z1°82) TI202Z'I1°€T | % JUSISSISS®.
suerep ‘nduemBeyq |/wesdIN (B dN N T uonIpuo) BUNIBA SUEBI)} 10
‘qun [onuod ueld juswodeuews
‘9[qissod se JopIres uonnjiod eduen o3emas
se J]8 Jo uonsjdurod (reanyy) wreBIN e aarsuayaadwiod | ‘eueuwrey
10 (reanyy) wedIN rer d'd (1 19oursuy Juelsissy| mau dlLs 07
03 pajoaarp uosiadirey) jo juswidopaaag | QTN 0S | 10MISI
‘sureip
GI 03 JuUNod [ej03} 9y}
Supjew pappe uUs3q
9ARY surelp g osye €1
Jo Ino padde; uaaq
aaey surerp ¢1 eyl ainseawt
pawzojul Apeare sey | jusuniredap WILIS}UI Ue se
ISeUBIEA ‘UOISIAIQ  (UOReSLUI dN) yeyBexney)
mpueq ‘quauniredeop |Aq uonnNIaxa SdIN QTN ObT | uordal euniep eye}on




408

Gz J0 ST 9@3ed

124310 JO SuTUOISSTWIIOD
- Jure3iN (12°21°€2) A pue uUonONI}SU0D i
: IZOCTI'€T| uonipuo) ) cm duem3eyg
rer dn YIUON T 5od dLS C'TIN 8|€ 3omsia
Isyjyeam AIp
UI JOATY ISSY
I9ATY ISSY JO
urediN cenpe Jo 38reyosip s &
rer dn (zz°€0°c2) T2OT'TI'€T| ss20%2 JO SRTEHIBIp BeFoke
SYJUOUI H-C el JO JUSWISSISSY
parerd
sI9Y30
/1030e1U0D bz-80°eE) SuruoIssIuuIo))
_ odd /urediN Muﬂd“%%ﬂ TI20Z° 1T €T |5p uonONIISUO)
rer dn
AIsiaAun reaoxdde
o /LININ/LII | syjuouwt g R udsag
odd/
uoyeziuesdio
JUSWILLIDA0S . uolssIuIqns
pepuqng 10 .Ma mwnwu- 120T'I1'€Z|  dJad
Jure3iN ¥ €
rerdn
‘pajdaooe pue
panssI u2aq sey preme
JO 19)39] Jey} pauLIojul — 109foxd
asuere) ‘anduemdeyq DONN . JO preme
“run onuo) syyuour z | TCOTII'EC s Supopusy,
uonnod eduen
(reanyy) ure3IN rer
‘d’N I92urduy jJue)sIssy|
pauonoues

pojewnsa




409

GZ Jo 9T a8eqd

sqissod se Jo[Ires
se d1S Jo uonarduod
10§ (remyy)

wrediN Ter dn 03
pa30211p uosIadireyd

+20Z°€0°' 1€ 1M Puss-al 3q
eus Ad(1 pepuaure £1onb

PSSTEI JO [BAOWIAI 198 1B}

pamwiojur sBy  (ISeueIBp
9un  jonuod uonnod
e3uen) einy ‘ureBiN

er ‘d'n jo aanejussardsay
‘DDINS 01 Puss-ar  3q
reys qydd £1amb Jo reaowax
I9)ye pue suonIafqo pasrer
anowar 0} (feiny) ureBiN
Br ‘d'N 0} pIdIp %
DOINS AqQ PasTes ueaq asey
£onb suwog mouon]
‘DDINS 03} Juas  sBY
mowPN  ‘reiny ‘wreBIN
rer 'd'n ‘(eduen) sevuduy
By mowon  ‘reIny
‘ureSIN Ter ‘d'n ‘(eduen)
JeowmBuy JoryD 03 reacxdde
[EOIUYOd) % SIOUBIBI[O
13)J8 €202 v0°'90
P ‘ve/8-N/68S
‘ou JOP9]  opIA  TeIny
‘weBIN Ter ‘d'n ‘uorday
ISBUBIEA ‘roourduy
JPyO  ydnory  mouwpn]
‘(eBueD) Joourduy
JoryD 03 yuss pus paredoid
sem dIS QTN 86 Jo
uonepeiddn 10y Ydd ey
pawiojur  sey (iseuBIBp
Qun  [onue)d  uonnod
vluen) [eIy ‘wredIN T
d'n ‘1esurduy Jue)sissy

uonyeziueso
JUDWILLIDA0S
1910
/ure3iN

rer dn

(zz°£0°e2)
SUIUOW T

TZ0Z'IT €T

addjo
uorssTuqng

DONN

(zz'10°€2).
yjuouwr |

ICO0TIT'EC

ddVO
Jo reaoaddy

uoryezZIues.Io
JUSUILLISA03

(qavD) 110daa

Aymqrsesy B

“ejep

MO[} 99 SULIOU M3U
Jad se fjoeded

oysmbar jo 418 B

urewr SuIStI ‘SdN

juswodueLIe
Surdde) mou




b

GC 0 LT 23ed

410

ATJRIISTUIUPY

/3usun.redsap ‘032 [I0M
$92IN0S3I — [1A1O ‘Bunyissp SpuEnom
Ioyem pue TT'E0ET IZ0T'IT1°€T| 10] ¥yddjo PUen
SYjuomt g Pa3oNnIIsuod
uonesdLLI] uorssruqng
ysnoiyy
SMO S9Y0jaIIS
Jo Sumerp
(12°21°€2) 9 S[rerp 9 WBHO
HANED T20T'IT°€C ’ Jo uoneIo}Say
yyuour | udisap Jo
uorssruqgng
sI19y
ho/10j0enuod | (pZ'Z1°€2) BuTUoISSTWWIO)
Odd /ure3IN sreaf g-1 | TCOT IT’ET | uonodNISUOD
1er dn
Ksioamun reaocxdde
powrd (2z°21°€2) | 170z 1152 Surresuduy
od/LINW/.LII | syjuow g ) udisaQg
J0}0BI}U0d
odd/
uoryeziued.o
UWIULIIA0T (zz'01°€2) e ik
$ 1Z0Z'IT1°E€Z Jag
1930 syjuowl £
/uresiN
rerdn
(zZ°20°€2) i
DONN squow 7 | 120Z°TT°€T| 7o PTov®
%9 SuLIPpU,
pauonoues
o pajewnsa
DONN TT'S0°€T) | 1707 11°€Z | % reacadde o
syjuowt g




411

X

GZ Jo 81 @3ed

E@Mﬂ%& (zZ 01°€2) AR
120Z°'I1°ET
JureSIN [ep dn| syjuout ¢ e
(zz°20°€2) i
DONN sypuow g | TCOT'TI°€C nia
99 uLIpuUl],
pauonoues
P pajewnsa
DN T 90°87] | 170271167 | enoxdde
R ¢ QAT RNISTUIIPY
uoneziueslo
JUSWILIAOS N4 10
1910 (zz°e0°€T) I20T°11°€T | uorssiuqng
/ureBiN SYIUON g
rer dn Bjep mojj pue
. suriou mou Jad
DONN (22°10°€2) | 1001162 30 [eaoxddy Se d LS MU jo
yyuowr | UOISSIWIWIOD pue
uorjezruegio uorOnNIISUC)
JUSUITLISA0S (dav0) 310d>1 ‘usiseg puy
o E— Aqrsesy g -
o 12°TL°ET) | 170z'11°67 | Juowssosse i
JuresiN YIuolN [ —— dlS a'IN 8
rer dn o JO UOISSTWIO03(]
BuruoIsSIIuIod
AAWAD w221°el) | 10z 1107 |® juswidorasap
sreaf g-1 uoryeadap
paanttadap UOT}ONIISU0D
$90IN0SaI (ZZ'11°€2) -~
Isyem syjuowt p-¢ | TCOT TI°ET i w.c. &5
pue uonyesi] P nrsag
preme jo9foxd
DONN (22°L0°€2) | 10711 p7 | PUE BUHPPUSL
YIUOW H-€ ‘reaoaddy




412

{

GZ J0 6T 93ed

JUIUWIUIA0Z
\EMMMWW dop UOJONIISUO0D
soommosas | (CTOTET) | tonmyr ez TALo
1orem pue | S RUOMPE pue 3unsaq
uoryedrig
preme
o 309foxd pue
DONN (22°90°€2) | 170z 1102 Bressss sInsesw
Jqjuow 4-¢ W)Ul Se
‘Teaoxddy
uonyeziuesio urerq edmq ut
ucwﬁﬁu\,om waISAS pueiom
. "032 I0M pajonrsuod
\uﬁoﬁm.”mgo (2z20'€2) A ‘Bunyisep | jo juswdo[anap
G ¢e T2OZ'I1I°€T | 10§ ¥Yd4dd jo nys-uj
$30IN083Y syjuoum g
107 M uorssTuqns
pue uoryedLuy
SMO
Jo Summeap
HAWID (12°21°€2) | 1oz 1r-eg| SIFEWRP
yjuour | u3isap jo
uorssruqgng
sI9Yy
ho/rojoenuod | (b TI'ET) BUTUoISSIIIUIO))
Odd /wredIN s1eaf z-1 | TZOZ TTI°ET ) uoponIsuo)
rerdn
LrsiaaTun reaoxdde
¥4N 3 81¢5)
powd (22°21°€2) | [poz 1 gz | FFHWBUE
5Q/LINW/LI | syjuow g % uSiso(q
JI0)OBIIUOD
odd

/uoneziuedio




413

ST J0 0T @8ed

(2Z2°g0°e2) A
. - DONN sqpuowr 7 | TZOTIL'ET| Jo boome
99 SuLapua],
pauonoues
T— pajew}sa
- - RO _Mu £0%2) | 12021182 | 1 rencadde
ki ¢ QAN RISTUTWIPY
*ssaooad
ul SI SJULUINOOP
Suippig jo uoneredaid
arqrssod se Ia[ires SCUEEY A MO S
: : uo 1Y MaN ¢
88 (1§ Jo uoRe[duted wm_wwwoaua WMMAZ yemIone? S adaio ureIp vding o4
I0§ (reanyy) Gipsidhs .REWO (zz°10°€2) TZ0C I1°€C | uorssiuqng "ejep moqj
urediN rer dn o SeY TN 09 A1 f By SWUON © %) SULIOU M3U
pa3oaarp uostadiarey) JOdLS JO uononfsuod erdn J1ad se froedeo
Joj [esodoid e aysibax
pauLIOJU] SBY ISBURIBA 0 dLS mou
‘[eIny “‘wedIN rer JO UOIONIISU0D
‘d'N “1eFeuey 100(o1g 9 usiso(g J[qereae |4 30LISIQ
S dAVO
- - DEWN (22°10°€2) | 170z 1162 | o [enciddy
qpuowr |
uoneziuedio (avo)
JUSWULIDA0S 1rodax
. . IBYI0 (12°21°€2) | 1onorpopg| SOMASEY
Jure3iN YIUON : 2QJUIUISSISSB
rerdn uonIpuo)
SuruorssTuIod
a i FAWID (b221°€2) | (poz 11er | YHRWdORA9P
sxeaf g-1 uone)esap




414

b

GZ J0 TZ 98ed

erdn

I0M
b cosusbwcoo
$20IN0SAX (ez°Z20°eZ) h.uﬁo e
Iarem pue sjqjuowr | ITOT'TIET
uonedLuy zI-01 Bugnaep
T ‘Bunpsaq
pisme
. 109foxd pue
DONN (22'90°€2) 1Z0Z°T1°€Z | Sumepusy,
RUOW p-g ‘reaoaddy
039
i Surppuueyo
. (zz'20°¢c2) - ‘Bunisap
Iayem pue SRR IT0C°'I1°€C o NEQ j0
uonedLua]
uolssIuqng
Summeip g
s[rejop BUNIBA " JO
HANED (tz°z1°¢2) TIZ0T'I1°€Z| udisap Jo ur3LIO JUSAIYD)RD | dqe[rese | uBuQ
bl uoIsSTINg JO UONEBIISIY 10N BUTLIBA
SI9
130 /1030001U00| (HZ'0T°ET) BUTUOISSTWIUIO))
Odd /ureSiN sredf -1 | TCOT T €T [nuononIsuc)
rerdn
Arsioatun reaoadde
pawa (zz'01°£2) ep ey | BUHRIUIBUY
T20CT'I1°€C
°Q/IINW/LII | syjuow g B udisa(
JO}OBIJUOD
oda/
uoneziuedio
JUSUILIDA0S o i
— (z2'80°€T) | TTOT'IT €T dad
Foreng syjuowt ¢




415

GZ Jo Zz @3ed

preme j09foxd

DONN (2Z°11°82) | 170z 11 gz |PUE BUHAPUSL
Jjuowr 4-¢ ‘Teaoxddy
Nred £is1aaiporg
jo Juswrdoransp B
AAWED (22'20°€2) ep 1 eqp |UBISOP ‘Butuuerd
STIUOTE ¢ T20T'II°ET 103 ¥dd
JO uorsstuuqng
jusunpredap 20UINJUOD
$90IN0S31 — Je euniep "y Prred Aisisaiporg )
Ioyem wNNGMMH mm I20Z'11°€Z | jo urerd pooy} urerd pooyj J[qe[reae [oUSN[JUOD
pue uonedrL B e Jo uoneorewra(| Jo yuswdofaa(g JON BUNIBA
BUTUOISSTUIUIOD
FAWID (H2°01°€2) | ;07 11 07 |® YURWdOIA2P
sieaf g-1 uor}e}adon
yusunredap UOI}ONIISUOD
$S32INO0SIAI a . . v =
Iojem pue wNNﬁMHH mm I20T'I1°€T s WE s
uonyesiLy e b€ p nrseg
preme jo9foxd
DONN (zz'90°€2) 120Z°11°€Z pue 3uLIopua, surelip
JIuour 4-¢ ‘Teaoaddy uney) pue
juaunyredap ‘D)9 oM Idsnqng
$30IN0SAI — [1A10 ‘Buryisap ‘rezegq
Iajem pue MN M%Ema ICOT'I1°€T| 10] JYd4dd jo eleN
uorye3ruy 1) 4 uoIssIuqns ‘eareroy( ut
. SMO wasAg puenam
Jo Suimep B pajonIsuc)
AAWID (1z°21°¢2) a—— s[rejap Jo yuswdojeasp
TI20T'I1°€T
yuowr | u3isap jo njIs-uj % eunIep | [qe[leAr | BUNIBA
gorsstuqug 3 Jo 3unisa(q JON "y 3uory
(b2 z0°€T) Lrunuwwod
4aNdEo s1esf g-1 | ITOTITI°ET onorg




416

.

§Z Jo £ @3eq

LON 4q
paquosaxd sisjourered
JUSN[JJO PISIAAI SANYOR

wIoI} I9Jem 2)Sem
pue 13jem puod
SOLLIBD puR BoIB
ree) andueyouey
a3 woly sareursrio
£-M1d ‘eyeineyd
ndispung
JBOU ISSY J9ALX
s}saur A[arewunn
¢-M71d pue 1-m71d
‘sndured 19
313 IB2U SMO[} pue
BOIR YIpEMNPUBA
a3 woJy
soyeudLio Z-m1d
‘sndureo
M9 23 WOoJf I97em

01 05/0¢ ‘sslL/aod urio}s pue ofemas
Ye £3ojouyds], SV uo (tzoz'11'€C P3jeaa) saLIed
paseq M€ 38 dIS AT Ja'm) pue sndures sy wouy
21 3unsixy jo uonepessd syjuow ¢ sayeurdLio 1-m1Q
-d() 10J 2101D 92T -z€ —paimbau 1SSV JoALr Oyuy
‘sy] paaoidde puny aury, 3unNod Wowbmncm% Aegatagm
) " ue sndured M1 ay3
1B} ULIOJU JYIIny 18101, SIes. UWLIOJI[OD IO [© o esed suresp
‘syjuowt ¢ - I0M wﬂ..—vﬂ:qg..— LON om] pue sndured
€ unpm pajeduwod Jo uonadwo) 4q paquosaid | 5y woy sareurSuo
aq  pnoys  jiom SYIUON SULIOU 399Ul | ureip suo ISes] 1y
pue ssaidoxd 9 - JI0M 01 pajrersur JUSUIYIIBO
ur st 3gom  ypny | B3uen ues[d Jo premy 9q 03 d S Mou | I9AL ISSY a1 ul Sa1|
Iojem pue poudis | IOJ UOISSIN SYIUO /papeiddn aq m:n_EMo MTE 3L
_ ‘sndures a3
sem feidedeld [LINW [euoneN € -yda Ireys d1s m1d | A= .

*d[qissod se Isires se pue Mg uweamisq [‘weBIN rep dn | jo reaoaddy o.ﬁ sein ‘o1 shilie (m19)
dl1S jo uonsidwod 1oy NOW YUl $20Z'z1'0c | Yusuniredacg YIuoW 3J1] pauBIsap apIsur pajreisur HIOM @
(rermy) wreBiy repdn 03 "IP 19139] 9piA pauIojur | Suussuiduy 10 —add S PIAIIING |y 71 JO JIS & Sey| SSIUO[0D  |A[IOWI0007]
Pajoaxrp  uostadireyy) Sey [seuwiep ‘md Mg Jjo uoneredsald| 1Z0ZIT'€Z | SBY dLS MTd | sndureo wig oy | JJ&IS 05 | sereueg | of

(2Z'11°€2) red
ISISATPOL
- - HAWED | sroafg-p |120gTTEE| SIAPOM

jo juswdorana(




417

SZ J0 pz 93ed

pleog [013uop SYluon 10y poreredas
“LON uonnyod 9 ~surerp pue paynuopt
£q pequosaud siojourered | USapeld Jelif) Burlired 9q [TeYS JIJALI ISSY|

JUSN[S PISIAQI IAINYOB

‘wreBIN rer

Idjem ajsem

-3urod
uondadrajur
Je I9ALI 1SSy Ul
Mmorj a3 duronpal

ojut Burdreyssip
Apyewnn

03 0S/0€‘SSL/ Q04 dnausunreds|pue 19jem i
mm“w Mwoﬁoushv,w juswrdoraaa |o01s /srouueyo o”ﬂ&ﬁwﬂomﬁqm o8emas parearn
0 Paseq A" ueqa a1emysalj jo YeIP | 4y qunos wizoto
¥e 1S QTN 21 Bunstey JﬂoEM_MMvD uhcﬁuhma.ww e A s ﬁo.uwcoo 0} EMW%W
Jo uonepessd-dn 10y : pue 28emas ’
21010 92°T1 'Sy pasoxdde uony eI 103 JO $20.1N0g UonoJUISIp
puny 18y} WIOFUT IOy “Qusunjredsq |uerd uonoe jo uop aq few ou sey d.LS
‘syuow Suuesuiduy | uoneredaid sndureo g9 peof
¢  umpm  payerdurod Mg woiy o8reyosip | oruedio moy YIm
aq pinoys Hrom pJeog [011U0) YIUON T pue 23esn 1ojem |  sonsIejoeIeyd
pue ssaxdoxd ur st p10m uonnyod - 197eMYSa] Jjo upne IsjEMm a8emos yeom
WPhy Jogem pun: pauals ysopeld Jej) | pue ajsem peodRs smoys 28emas melx
*a[qissod s¥ J9[es sem [eigedoid LINW pue ‘wreBIN 1B 4N | Jo s921n0s jo P ISHN LS AUl Jo[ul aYy) pue A[uo
* ; ANIE U2amIsq NOW Jeud ; 10 301UT 38 0Femos -
se dLS jo uonajduwod $T0Z'Z1 08 IP J91I9] 9p1A ‘quounredo( | uonedIIUSP] jo onstspoereys | ATW b punore
10§ (reany]) wedIN [er dfl | powojur sey rseuerep SuLesuBuy qjuow peoj owregio  [Ve s9yerado MTd 18
03 pajoaxrp uostadireyd ‘MIE Jo eanBiussaxday M1 Z-1T Uiyt | IZOZT ILI"CT |eom Joy uosedy | ALS AT Z1 UL
“oWINoUIOS

10J 4.1LS M'1d 1B
P93BaJ] ST UTRIP ST}
WOy I518m I)sem
TN €-C punosy
‘pPeoy reunyd-mId
Jo suen sndureo
M'IQ 33 Iesu 1ssy
ISALI S199W € M9
‘seare
Buif]-mo| LqrBoU




418

Gz Jo Sz @8ed

ISeueIe/A
arensidey JOLISIA
SVI
(xe uafjes)
ua‘_.mm«
ISBUBIBA ISeueIeA
I201j30 yuawd 3 JRIYD pleog [oxyuo) uonnjod ‘d N
SV JISONJJO [euorday
(red3eN nysuewrryy) (q3urs 3rqoy)

‘ mi.o.@..@

‘sjuedronreg pue uosiadirey) ayj 0} SIUEY] JO 9J0A B 1M PIPUS SUNSIN
*(1seuereyp ‘(uorsiaiqg ypueg) juswiredaqg
uonedIl /INOV/INAS PauIdduo)/Asoyiny juswmdojonsq iseuerep /wmediy redey seuerep - paxmbax uorjoy
“uorjyedIewop

auoz urejd poop jo uonsidwod Ajres jo souensind Ioj jusunredo( UORESLII[ 0) Pajoatip pey uosradirey)
‘ssaxdoxd repun uoneorewsp auoz ured pooyj 105 uoneidaid viR( HZ0Z ZT L0 U0 ysapeld reyn ‘Juaunreda(
$90IN0SAR] I9)ep pue uonedl] 9yl Aq pajo[dwiod usa(q ARy 993100y YIM YO Jo s8urpasdoid ayy ‘reaordde pres
9} undoody "I9AR ISSY PUE BUNIEA JO uonedtewsp suoz ureid poojj 10} (pueysyerelln) 993100y ‘(HIN) A8010ipAH Jo
SIMNSU] [eUOREN 93 03 9pewW Udaq sey juswied YdIYM ‘bg0Z ¢1 L0 P¥ep/T-+c0e-1-¢-L2/v202/8161/v20T/96S
‘ou I9])9] 9pIA USopeld IejlN) JO JUSUWIUISAON) AQ ISAR] ISSY PUB BUNIEA JO UonedoIewap 2uoz urejd poofj jo jIom
9Y3 10j ponsst Ussq sey Ye[ 0G°6¢ 'Sy Jo eaoidde [eroueuy 18yl 20 21 1¢ 3P ‘LON /'nue erex/eaideq/coce

'OU  I9)319] 9PIA PIULIOJUI SBY ISBURIBA ‘UOISIAK] Typueqg ‘“usunredsq uoneSLu ‘ISoUrduy OSAQNILSXH

*ISSY J9ATY PU® eUNIEA IJALY JO JUIWYILOIOUD
juaaaxd rayjlang o3 siyeqid Suronpornur Aq suoz urejd Poo[} JO UOIIEOLIJOU PUe UOIIEdIEWI( 'ISSY
I9ARY] PUE BUNIBA ISATY JO duoz ure[d poo[} J9MO] WOIJ JUIWYILBOIOUSD JO [eAOWIY - :JUIWYOeoIouy




8/7/25+11:53 AM

ANNEXURE-2

UP Pollution Control Board ; fofel aRTORT mmawm India

VA

L
AZEG% Ka
Amtitsdghotsav

AT Hifea e Tde&qur 2018

¥ g¥ UP Pollution Control Board

UP Pollution Control Board

Minutes Of Meeting NGT Order in OA No 128 of 2021 (Saurabh Tiwari VS Union of India

Sr.

No.

10

1

Execution
Committee

MOM Varanasi 24-

07-2025

MOM Varanasi 17-

06-2025

MOM Varanasi 15-

05-2025

MOM Varanasi 22-

04-2025

MOM Varanasi

27.03.2025

MOM Varanasi
27.02.2025

MOM Varanasi

25.01.2025

MOM Varanasi

30.12.2024

MOM Varanasi

19.11.2024

MOM Varanasi

23.10.2024

MOM Varanasi
23.10.2024

Supervisory
Committee

MOM
Supervisory
Committee
23-12-2024

MOM
Supervisory
Committee
02.08.2024

https://varanasi.nic.in/hi/up-pollution-control-board/ 1/3
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12 MOM Varanasi
18.09.2024

13 MOM Varanasi
02.08.2024

14 MOM Varanasi
29.02.2024

15 MOM Varanasi
23.12.2023

16 MOM Varanasi
29.01.2024

17 MOM Varanasi
23.12.2023

18 MOM date
28.10.2023

19  MOM date
28.08.2023

20 MOM date
12.07.2023

21 MOM date
01.07.2023

22 MoM date
30.06.2023

23 MoM date
14.05.2023

24 MoM date
29.03.2023

25 MoM date
09.02.2023

26 MoM date
26.12.2022

27 MoM date
15.12.2022

28 MoM Nov 2022

MoM
Supervisory
Committee
29.11.2023

MoM
Supervisory
Committee
29.11.2023

oM
Supervisory
Committee
26.04.2023

oM
Supervisory
Committee
15.03.2023

MOM
02.08.2022
Superwisery

commettee

MOM
28.04.2022
superwisery.

committee

oM
15.05.2023
0SsC

https://varanasi.nic.in/hi/up-pollution-control-board/
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29  MoM Sep 2022
30 MoM Aug 2022
31 MoM July 2022
32  MoM Nune 2022
33 MoM May 2022
34  MoM March 2022
35  MoM Feb 2022

36  MoM Feb 2022

https://varanasi.nic.in/hi/up-pollution-control-board/ 3/3
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‘ TR yEvE, gRUR)

- /09030 / T 310 / THoodlo / fotiap—
W:_%ﬁgﬁf Weld el oo 98 7 o 8 @) EHE ;ZHSWW 202‘2'@ 10
T mmmﬁ) g‘s‘ qrfgao*oﬂ mg? %:ﬁfgqo 0 128/2021 (R a5 PIRRE
) 23112 )
ot fesii® 15072025 ® = Frares afdfy & e 2}30?.251 a}@ﬁ%ﬁw %O;%ﬁzjm?g Ir{ ’
—8E e T frEEe @), aroRY @1 s 443 /3000 F0 128 /2021 /

%WTW—WWW.WT$ﬁﬁWﬁ,WWW$ﬁﬁ
_mﬁ T 3w aawﬂﬁa%amﬁ@mm%gmowﬁugﬁam#ﬁm
g qqo¢(0128/2021(W%aﬁmqﬁmsﬁmgﬁmwaaﬁ)#wﬁam%zm
2021 wﬁ?motzm.zozza%aiavmﬁfﬁ%ﬁwm.zozsaﬁmwrﬁmmwﬁﬁa%WW tow &

T B AT STF T D P
ki) 2R a2 Soa Prdw & omqurem ¥ Ry T @ g

A0 TH0SI0dlo §RT qIRe 3% AT 23.11.2021 F & TS BRI § 3add A9 T ¥
mﬂ‘amf‘%mméﬁ%ﬂém%?mawmﬂﬁgmw%aﬁmﬁﬂéﬁlw$mﬁ
KAL . S/ AT AR $9, IEEgR Td A9 g
(PRI ) 1 e s @1 @ =T o1 @1 | 39 @ B Yo R SR WA
¥ W0 137.90 e & SodoarRo IR FR g S (@), RO 1@ oo e R oo,
IR B TAG 12507 /W / 92di-16e<q/  URAISHT/ReAiG 20412023 (Were—1)
Tiagfed Srvaer (feTad), WSE ww T fw (THowHowiono), ¥ Red @ wa wiw
212 /9 / 9281168y / UREANT (@) /AT 15.01.2025 (Ferea—2) g1 UREHT fews, UL
W T AR (TH0THOHI0S0) SO0 TS @I gHed U4 RhATe 8 RG WRGR @ o
 feRgET o 2458 /AT 07.102016 St HARE, T R AR T WRE©r Harery ¥ Rifgd gy
@ JIA e v FRMIgER fraraa B eda &g R R T on) qopd # ong,
IRTUH] HUSE, IRV & YA 177 /NGT OA No. 128 /2021 /2025—26 / R 27.05.2025 (Her=1a—3)
% ERI TH0THO0SN0 & U5 AT 02052025 W1 Wieige SRREER, JoRovHoTHOMOW0, TRET )
ST fobar T 8, R S aR 9 Wve I I vl T, s gR @ ¥ R By m
S10dl03R0 & R R Hefa SodiosmRo (e R—-Rifeen a1 arf wfafe 7 2) e 7 o &
frce o 5y M| Sew A W AT 3w F Ie 7Rley, aRORY wUed, IRV gRT A0
gHosfiodlo, 78 feell @ amew fedid 23112021 ©d UHOUHOHoSNo @ U fadid 02.05.2025
(Fer@d—4) 3 gx1 o Ul @ gRed awon U@ afy A B TR W@ prReey &g Wi
BT/ StodioatRo IR TR BR JodouHoTHOHOGH0, TETe &1 If¥T fRy WM g AdRm
foar e, fres f& 70 THoSodio, 78 fRcel g1 WIRA ST &1 Jurel gfAf¥ead & o W& w@
fordY  gftraer Refdy &1 wFAT 7 @ g9 | S A T Ade 3 auem ¥ @ ¥ daAR Ry W
S0RN0MR0 P W TR GG SI0UI03MR0 w0 34.26 i (Wraw fe—RufeeT &1 art wfiafera =1 )
1 TR & mar 8| (F@ee—s) Saa SodioaRo W favy s fawmr “wafever, 99 1@ Searg
e farr & gvr exmeRa & 9 9= afgsn @), REE @ 9a g9rE - f[Hsovo,
IRl @ YFF 6685 /A / 9281—168R] / URIGHT /&1 11.07.2025 (He™d—6) & gRT IRATGHI
" PR, T Ww T fAvE (GodorworHoioso), TRES; B gMTGed U R ¥ WIRG WRaR
@ oI ARRGEET Ho 2458 /f&AT® 07.102016 ST WEEA, oI faerd SR T WO A H
fafzd wfeu=i @ srafa eFdes vd FRMER fRaraea @ srad g 9T fear w2
SiofiosrRo # gearfad govn AE) 9 oAl A B Ml fFPARI W gARIY B, T 9 I AL b
e Afedl /A R C.W.S (Constructed Wetland System) &T f#for & U a1 ar@g drdieraaRic]
U frefa fFd o™ & &l “gafaRer, 99 U6 woarg gRads T gRr faar s gearfad g1
HA.......2.

N/E/D Man/NGT/1
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JEUT A UG I dE B TAe W WHC &1 fAuRer fhar & 2 A= U
foarmeae, Red W@ S W@RE f, Sovo, WEe @ wried a?;j@m 77:;/
H0310(ST0w0) / A H—1 / 3fE—3 / fRAT® 07.11.2024 gR1 A T fder & argurer # “a6om vd s
T B Tore @A W @ Pk @ aid & R 1d So AR T, So%o TR National institute
of. Hydrology, Roorkee @ 9T Memorandum of Agreement (MOA) @I Frfarer fArd 07.12.2024

W‘” @ gul X forar war }, frwad %9 National institute of Hydrology, Roorkee ERT “a&ol
Td IRf T D v i W @ Pufor gee) argvas srfad @ o @ €1 National institute
of Hydrology, Roorkee ERT "a%vn Ud areft 7l @ Gofe @ o @ faRer” wr = amazus
HHIATE B O & 2| I G S B & M grer B aiee @ g o
1- Historical Observed Discharge and water level data.
2- River Cross-section
3- High resolution DEM
4- CartoSat DEM
5- Structures (bridge, barrage, embankment etc)
" 6- Previous Flood inundation extend from satellite data

SWIa affa Historical Observed Discharge and water level data g9 FATEI & T
53 /909010 / AT 30,/ TAOGH0S0 / Rrfias 04.04.2025 GRT RIS el Fas We (THOE0T0),
we&), (STRIEVS) BT ST BT far T4 &1 River Cross-section ¥ wf~ad SeT g¥ Hrafed @
qFie 527 /<€090AT0 / FeN 0/ TH0SH0CI0 / faAid 28032025 ERT I8 oa s gvemE
(TH0TE0TH0), TP, (STRRAVE) @Y Juerel H¥ far ma &1 High resolution DEM ¥ gefiE el
e 39 PG @ TP 490 /F0H0dN0,/ BT A0 /woahodio / RATE 26032025 ERT Fewme, ydi
WW‘L—WWW(GOM),WH&WW/WWS,WW,W
TR, TETH—226010 F R fbar 747 ¥ | S g AMfPT STeT I R B O 8134500.00 B
i 7S oY | fRY 39 Brafer & UTRNo. RBI2062501542904, date 23.07.2025 (Werid—8) Bl AT
mﬁ%%,uﬁwm&—wmma‘ﬁa(Goéa),mﬁuﬁmﬁm/mﬁaws,
T=id 1519 / d050a10 /el 310 / TA0S0EN / farid 25.07.2025 (ere—9) g SRM fdHar 7ar &,
Rrad 5 TS o S SR (TH0ITE0TH0), Tedl, (STRIETS) P AT STET SYAE PRIHY

] ’WWMW%W@W%W'WW%WWWI
P — IR | /

FifSemd aff=ar
=it ygvs, aRIoTE!

mEie- 1S G4 /dosoai /T S0 /o0l / agfeid—
TR PrefeRed @ gaarRl 1@ aavds s 8g Wi €1
. TR S, (@ ) RieT gd ST SR T Sodo, AR |

3 T Y, AR | ‘
s e, wgEer frEe @, arRee @ S9% UAG 443 /30000 HO 128,/2021/

202526 / f&=T® 24.07.2025 & %4 H | Q/
07-15

aﬁmﬁgﬁﬁuw
@m,amvﬂﬂ

N/E/D Man/NGT/2 .
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ANNEXURE-4

Pr-23012/8/2024-Techl

I HT&R, Sd 7w 1o
ST T, T R o e fm
T @ T
* kKK ¥ _ .
yuy de, b e e R,
R g, 78 feesdl
R g .05.2025
To,
Project Director,

Uttar Pradesh State Mission for Clean Gnnga (UPSMCG),
Lucknow Uttar Pradesh ,

Sub: DPR submitted by UPSMCG for rejuvenation of river Assi & Varuna, mbutanes
.ot‘ River- Ganga., through Nature-Based Solutions- reg- -

'Rcferenc_ee Letter no. 944/032/SMCG/08 dated 23/09/2024
Sir, '

Please refer 1o above mentioned subject matter and reference, a proposal to rejuvenate’
Assi and Varuna River through Nature based Solution (NbS) was submitted by the SMCG. The
proposal was examined in the National Mission for Clean Ganga (NMCG) and it was found
‘thata substantial portion of the works, about Rs. 103 9 crores out of total éstimated cost of Rs. .
137 9 crorcs is related to desilting of the river that is not within the allocated works 1o the
National ‘Mission for Clean Ganga. In this connection, it would be worth mentaomng that
pollution abatement infrastructure for both-the referred rivers have already been sanctioned and
are under melemcntatlon, as well as, remaining interventions that are part of *Varuna Action
Plan® will be taken up as and when submitted by the SMCG.
Therefore, in view of the above [ have been directed 10 convey that the referred DPR
requires a revisitand a revised DPR that.does not include desilting work needs submission for

further consideration purposes, please.

Encl: Aa

Yours sincerely,
s ( '\ Sap® ‘\_A..,
. v.,\:L:' ./ oi\.‘" f
. Project Officer,
Small River Rejuvenation
National Mission for Clean Ganga (NMCG)

Copy t(;;PS (o DG, NMCG 2nd PS to ED(R)
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S0, AR
& ¥,
gRaer AT, 90
TR D il fﬁ;%’-’-{j 3040,
fostio),
Somﬁowowsﬁ, Joyo Wil fTH e,
o, 226010 | 10)/ . fricp
A ulhalrln wgmwﬁme%@m

r » {‘g ll . .
ﬁw_mw ™ aﬁm & Redl g TRa amew Rl 23112021 vd ARG 04012022
e ' Degraded Ecosystem, Techonology

i i t Management of
@ omquied ¥ Centre for Environment M,
Bhawan, New Mehrauii Road, New Delhi &TT IUAE A T S0YI0IR0 H YN B

qe g A | _
w—aTyeT gHie 657 / 32,/ SMCG-UP / faid 08.05.2025 |

FHIT IR RAvaF TR T BT 3aciidT IR BT BE DY, (o796 §RI T &1 Bl TeD
ARl Te ) 7 oA A A TN v B B Ao WA R Hfdypwor, 7 Rl gwr wRa
e f&fi 23.41.2021 U4 MG 04012022 & FguTe H gHOTHORIOSH0, T fieell & w= wo Pr-
23012 /'8 /2024—Tech-1 f&Hie 02.05.2025, i 3MUd! UG 8 & ARAH & yd # YT SoRom=o Arra
T0 137:90 INIS B WM W AT Sofoaro (R R—RufeeT &1 »ri |ftafera 7 2)) T 53
ST B IR A T R Sad b wA A gd § IR SofosRo T wo 137.90 BRIS F G
T PR TR0 T T R AN B I AR W gEARI B, qo0m g ol A9 @ WErs
afeai /39 W cw.s (Constructed Wetland System) T a7 P1f @ﬁm IASRIaRIST e ARy
%ﬁaﬁ%szégwmﬁ@roﬁomomﬁo34.26&7@3@3#%#%3?«&%%
Em%gﬁﬁﬁélw@oﬁomowmﬁmaﬁmm‘Wﬁw,m@mqmﬂwﬁw"
Eﬁmmmﬁa%ﬁmsﬂmzﬁmgmmmmﬁa%|
HA TP~ IWRITITIAR

A= COBY /i / 9rd-163my/ uReE (o) /R 11]o7( 2Ty
yfeferfd fr=faRaa o el Ul 3MAAS BT vg IT 2|
;. T A, wR—1 (Reearae), R od o AR faTT, Sowo, R |
2 %gzsﬁzwroszbzws T WH;S'H IR BT STB TP 177 /NGT On No. 128 /2021 /2025—26 /

3. eV g, Riarg : .
03072026 1 por 3] I AUSH, IRVRY B WS g 361/ RirHaT / wHoshiodlo / e

%aﬁmmﬁamsr&hm,ammﬂiﬁrsvﬁ%ﬂzh
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ANNEXURE-6

ey Tl TR, aROTET deT T, IRV

(7 379, TL.3TE.M-36 3N RER FieT -1, Tgfiar, aRmoRiY-221007)
qENVAhTE-0524 2585574 $-dar dfovrns@yahoo.in

Wi 20 1294, T R, SRR, S, 26 2025 |

- g e, mmrwgmf?ﬂmra’lémmﬁ;

‘ﬁw mo W?ﬂﬁ&?ﬁmﬂéﬁ#ﬁﬂmﬂaa No. 28/2024 in OA No. 128/2021#qm33rmr3;m# :
mmﬁmmﬁmmm%mm
: H?a'si 39 A HEAT 443/0A NO.128/2021/2025-26 Rt 24/07/2025 % s 7 |

mm%@rmmﬁwaﬁréﬁmﬁssmm#mmmooqﬁmr%
mwﬁamaﬁaﬁmm% :

; ST | o 200 o oA ok w8 | g [ e
1 2 : ‘ 3 : : 4/ T
: ﬁﬁ(awaaa:ﬁmﬁ(maa) _ . o i
ma"'&*m(m;‘a : 2 3200

; amvm’risr a'\wrrﬂﬁ %ﬁﬁﬁm(m T LR b 3750

i &

i ” mwma@naﬁ’ﬁ»‘mﬂma&o L b 2500

o ls | e e o & R (T ) L] s
e KO | Soie T39I aretsT awoTT S & R (G wO ) : 1 2500

7 | ER T T e (@ wd) | - oy L hsap
R anr- | 85 | 18550

e | Wé’fﬂgaﬁmm%ﬁmw$mmm W'man a?\lﬂa’ﬁgtr o AR #
f—if'_;.»-;‘ 15 FRW e o 37soaa1mqu T T % [ (2025) 7 :
o - ).

' mmmml :
o g

:ﬂ?@ﬁ forenTRray3remey, forer st WA, aRrory aﬁm tra ST FEETE el 35
7 . X ' . #
S
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B o




Pissaur, Uttar Pradesh 221003, India

Latitude Longitude

25.34417 9999998"° 82.93626"°

Local 10:54:15 AM Altitude




Plantation by DFO ban er Varuna
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(@1 Ha=, U9.31%.57.-36 el REw e dsr-1, ggfar, axori-221007)

XA/ HFH-0542 2585574 $-A« dlfovrns@yahoo.in
qAF:- €99 /2941, e, amordy, 3erEa , |V 2025
Tar &, L ANNEXURE-8
g HiOFRY,

T fAaor &, e |
v Ao wAoSodle F Rumler $ove o 28/2021 wher faardl aomw gfaga
3w 3B v I A e amdwr Remiw 13.12.2024 F I F HAY
Hi
C weeH- A WO, Jegvur AT &S, aRoRd & 9F HEAT-449/NGT O.A. No.
128/2021/2025-26 e=1ish 29.07.2025 |
. HERq,
INFT RYaId g & v WA § & 3ed sddsen #@ear S
Desilting of River Varuna in stretches where heavy sedimentation has taken place & ﬁg
AT 2 A Hfehd “qwom A & FFART W g RemT ganr 18550 d&f & 9T R
T &1 3FF Y ¢ 18550 Fell i wanfaar Heaa -
1) 3o
2) Fair
3) SHEA
4) I
5) Aoy
6) SHTaAT TIfAL
7) MAA, TATG |

(Fafa)
SHNT FATRS
TRV a7 WHET, JIRIOTET
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ANNEXURE-9

No. Pr-12012/20/2022- TECH1 NMCG
AT SR, 5o fes HIe g

STl GETYe, dd1 I Ud 9w E@&ToT foemer
T8 Taes 9T AR
UUH dol, Ao SIS aAdd Eeleds,

sfEar e, a3 el
fe=Ts. 06 March 2025

[ar #,

The Project Director (UP-SMCG),
State Mission for Clean Ganga — Uttar Pradesh

8, Rana Pratap Marg, Uttar Pradesh Jal Nigam Head Quarter
Hazratganj, Lucknow — 226001

Sub: Administrative Approval and Expenditure Sanction for “interception &
Diversion and 60 MLD Sewage Treatment Plant (STP) works for Durga Drain,
Varanasi, Uttar Pradesh” under Namami Gange Mission - I, at an estimated cost of
Rs. 274.31 Crore {Rupees Two Hundred Seventy-Four Crore and Thirty-One Lakh

only) including 15 years Operation & Maintenance (O&M) under Hybrid Annuity
based PPP mode.

T,

I am directed to convey the grant of Administrative Approval and Expenditure
Sanction for the project on “Interception & Diversion and 60 MLD Sewage Treatment
Plant (STP) works for Durga Drain, Varanasi, Uttar Pradesh” under the National Ganga
Plan (NGP) — Non-EAP budget head of Namami Gange Mission — 1l, with 100% central
sector support at an estimated cost of Rs, 274.31 Crore (Rupees Two Hundred Seventy-
Four Crore and Thirty-One Lakh only) inclusive of cost of O&M for 15-years and GST,

to be implemented on Hybrid Annuity based PPP mode with the following major
components:

. interception and Diversion of Durga Drain;

. Construction of Main Pumping Station of 60 MLD capacity (75 MLD - Civil capacity);
. Construction of 60 MLD STP;

. Rising Main — 120 m (From MPS to STP);
. Treated effluent line disposal — 100 m

D QOTw®

—h

ESAMP, Public outreach and GAAP

g. 15 years of Operation & Maintenance including Manpower, chemicals, other
maintenance, Power, and Fuel charges

2. The summary of cost is given at Annexure-|.

3. Administrative Approval and Expenditure Sanction for the project is granted subject to
General & Technical conditions as per Annexure-ll, Specific conditions and directions
of EC as per Annexure-lll and Financial conditions as per Annexure-iV,
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The period of completion of the project is 24 (twenty-four) months from the effective
date (excluding the expected bidding period of 6 months). The procurement of goods
and services shall be made strictly as per the ‘NGRBA programme framework’ and
various other guidelines of NMCG. The detailed schedule of the project
implementation is given in Annexure-V.,

UPSMCG and EA (Uttar Pradesh Jal Nigam — Rural) may ensure that there are no
overlaps with the works being undertaken by the State Government and may obtain
necessary permissions/ clearances, including possession of required land parcels for
the project before awarding the contract.

Any cost escalation over and above the sanctioned cost attributable to the Uttar
Pradesh Government, including due to delay in land acquisition, change in scope post-
project approval etc., will be borne by the State Government concerned.

The grantee institution i.e. State Mission for Clean Ganga (SMCG) Uttar Pradesh is a
registered society of the State Government constituted with the objective of effective
implementation of the Namami Gange Programme activities at the State level, and the

State is responsible in the long term for the conservation and health of the state’s
stretch of the river Ganga.

The sanctioned cost of the project will be borne from the ‘National Ganga Plan — Non-
EAP budget head of Namami Gange Mission — Il and expenditure incurred will be
booked under the component “Nirmal Ganga — Infrastructure Development and Asset
Creation — Pollution Abatement Management - Sewerage infrastructure - Sewage
Treatment Plants (STP) - HAM projects”. The NMCG/Government of India reserves
the right to withdraw the sanction at any stage if it is convinced that the fund has not
been properly utilized or appropriate progress is not being made.

In case of violation of any of the conditions of the grant or in case of closure or
dissolution of the grantee organization, the Government shall take possession of all
the assets of the organization acquired out of the Government grants and use them in

any manner deemed appropriate or to recover from the organization the value of such
assets at its discretion.

This AA&ES is issued based on the appraisal and sanction of the Executive
Committee vide its 60™ meeting held on 10™ February 2025 as well as the approval of
Director General — National Mission for Clean Ganga vide eoffice Note#101 dated
06.03.2025 and concurrence of ED (Finance), NMCG vide eoffice Note#97 dated
04.03.2025. , )
"\,\AV\Q & -»-'C(‘J
£13125
(e arel)
Fax wiEa, wreRish

TFER) & AaeTs SRl 3 vk
1) The Chief Secretary, Government of Uttar Pradesh, Lucknow-226001.
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2) The Managing Director, Uttar Pradesh Jal Nigam — Rural, 6, Rana Pratap Marg,
Lucknow - 226001

3) The Divisional Commissioner, Varanasi.

4) The District Magistrate/ Chairman, District Ganga Committee, Varanasi, Uttar
Pradesh.

5) The Municipal Commissioner, Varanasi Nagar Nigam, Sigra, Varanasi, Uttar
Pradesh, 221001.

TR 8g Tfafa:
1) PS to Hon'ble Minister — Jal Shakti, Shram Shakti Bhawan, N. Delhi-110001

2) PPS to Secretary, DOWR, RD & GR, Shram Shakti Bhawan, New Delhi-110001

3) PSto DG/ DDG / ED(Projects) / ED(Finance) / ED(Technical) / ED (Admin.), NMCG,
New Delhi

4) Dr. Arun Kumar, Professor, Department of Hydro and Renewable Energy, IIT
Roorkee, Roorkee, Uttarakhand - 247667

5) Sanction Folder/Guard File/MIS Division, NMCG ]
\Q A v\c} C‘»-x ’J\ C/(
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Annexure - |
Summary of cost for the project proposal of “1&D and treatment works for Durga Drain, Varanasi,
Uttar Pradesh” :
(Amount in Rs. Lakh)
S No. Items ng'i;tgy ! Apg:)os\éed Remarks
A Basic Capital Cost
A.l |Tapping/ Diversion Works | 36.15
Sub Total A.1 36.15
A2 |MPS ‘
A.2.1. |Civil works at Durga Drain 75 MLD
A22 Pumping plant, Ma_lin piping
T |valves & accessories
A.2.3 |Bar Screens & Sluice Gates
A24 DG Sets
A.2.5 |Automation
A26 HT Pangl, Cable & 220,00
77 Bubstation
A.2.7 |OCEMS
Miscellaneous works at MPS
A28 ([Internal Roads, Site
Development etc.)
Sub Total A.2 2250
- : 900 mm,
A3 |Rising Main (MPS to STP) 120 m 37.92
Sub Total A.3 37.92
A4  |Sewage Treatment Plant
A4.1 |STP 60 MLD
Miscellaneous works at
STP (Admin Building,
A2 Lgboratory, Staff Quarters, 8400.00
© 7 |Site Development etc.),
OCEMS, SCADA
automation etc.
Sub Total A4 8400.00
e 1400 mm,
A5 Effluent Pipeline 100 m 46.04
Sub Total A.5 46.04
Sub Total {(A) : Basic Capital Cost 10770.11
B Centage (applicable on basic capital cost)
A maximum of 4% each of AA&ES
Cost of project preparation basic capital cost awarded capital
Bl |@ 4% (maximum) of basic 43080 [0St (whichever is lower) is
‘ capital cost ' admissible  towards  (a) DPR
preparation and (b) supervision
fees. However, payments for DPR
‘4\'\% n/gc - ~A o f
(205
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uantity / | Approved
S No. Items Q Siz ety pcp Bt Remarks
preparation and supervision fees
to Executing Agencies (EAs)/
Consuitants are to be made as per
Cost of project supervision actuals based on the scrutiny of
B2 |@ 4% {maximum) of basic 430.80  |supporting documents furnished
capital cost by them for such claims
(Reference: NMCG circular No.
No. G-35/10/2020 -BUDGET
NMCG dated 19.01.2023)
Sub Total B - Centage 861.60
O&M cost for 1% 15 years,
. excluding power charges 48790
Power charges for 1% 15 To be reimbursed on an actual
- years 9760.00 basis by NMCG.
E Other work components (without GST)
. Power Connection to be provided
E.1 |Power connection by the State Govt at its own cost.
Sub Total E - Other Work Components 0
Other components {(GST applicable)
Communication & Public
F1 Outreach 10.00
Governance and
i Accountability Plan (GAPP) 2.9
Environmental Mitigation
F.3 |and Monitoring Cost 10.00
(ESAMP)
Fa Project Design and Vetting 50.00 To be reimbursed on an actual
' Cost ] basis by NMCG.
Sub Total — F - Other Components 80.00
G Statutory Duties
1% of
G.1 |Labor cess basic 107.70
capital cost
Sub Total G 107.70
H GST
H1l |GSTonA B&F 18% 2108.11
Services supplied by way of
transmission & distribution of
electricity is exempt from GST vide
GST on O&M caost Department of Revenue
K excluding power (C) A s Nogﬂcation No. 12/2017 — Central
Tax (Rate) dated 28.06.2017 read
with circular No. 34/8/2018 dated
on 01.03 2018.
Sub Total H- GST 2622.46
Total Cost of project (A+B+C+D+E+F+G+H) 27049 37'
excluding Project Engineer cost )
1 Project Engineer's cost
1 Provision for Project Engineer's cost (3% indicative amount. ngment will be
: of Basic Capital cost + GST) 381.26 |as per the contract with the
selected agency.
Sub Total G - PE Cost 381.26
K\AY\ r/'f)c“ "‘6@-/\)
leiny
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Quantity / | Approved
S No. ltems Size Cost Remarks
Total Cost of project (A+B+C+D+E+F+G+H) 27430.63

including Project Engineer cost

a

e - e
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nexure -

General and Technical conditions:

1.

10.

11.

12.

13.

14,

15.

16.

The State Mission for Clean Ganga Uttar Pradesh (UPSMCG), which is a registered
society, shall be responsible for the overall planning, management and effective
implementation of the project at the state level.

‘Varanasi Nagar Nigam” shall be the Urban Local Body (ULB) responsible for ensuring
commitment to ownership, commitment to reforms for sustainable O&M, and
community involvement.

The Uttar Pradesh Jal Nigam — Rural i.e. UPJN (R) shall be the Executing Agency (EA)
of the project to be implemented under the guidance of the UPSMCG, in coordination
and consultation with the ULB and overall monitoring of the National Mission for Clean
Ganga (NMCG) as per provisions laid down in the NGRBA programme framework.

The project will be implemented in Hybrid Annuity Based PPP mode with Operation &
Maintenance support for a period of 15 years. The O&M works would include basic
cleaning works, service management for the proposed service area of I&D and STP
operation. After 15 years, the operation and maintenance of the plant shall be the
responsibility of the State Government.

Sustainable revenue generation from beneficiaries, re-use of treated effluent and waste
to energy, etc. shall be explored by the State Government to reduce the O&M cost and
build the necessary capacity of ULB to incur the O&M cost beyond 15 year's O&M
period.

Necessary capacity building for the concerned ULB shall be initiated and a detailed
action plan for such capacity building may be provided by the State Government to
NMCG within a period of 6 months from the issuance of AA&ES.

EA/ State Government needs to ensure possession of suitable land parcels
expeditiously for grounding the works in time.

Towards implementation of the project, synergy shall be ensured with other
central/State-sponsored programs like AMRUT etc., and shall be aligned with the city
sanitation plan.

The project is to be implemented within 24 months (including 3 months trial run) from
the effective date as per the implementation schedule given in Annexure-V. All the
bidding activities and award of work are to be completed within 6 months from the date
of AA&ES.

All infrastructure projects need to conduct project-specific IEC activities and a detailed
plan for such activities to be submitted to NMCG.

“Namami Gange" signage to be placed at all the project sites approved under the
Namami Gange programme.

Adequate provision shall be kept in the bid document to invite bids with GST-inclusive
cost.

In the bid document, the latest effluent standards as per the NGT order shall be
followed.

UPSMCG needs to take steps to prepare bid documents in line with the Model Bid
Document (MBD) for projects funded under the National Ganga Plan.

The activities proposed under the project shall conform to all Environmental
Legislations and the NGRBA programme framework.

No untreated municipal/domestic wastewater should be allowed to fall in the Ganga
River stretch of Varanasi town municipality.

ot - —tap
{30y s

Page 7 of 13



¥ &

18.

19,

20.

21,

22.

23.

24,

25.

26.

27,

28.

29.

30.

31.

32.

437

Standard procedure as indicated in the CPHEEO manual on Sewerage & Sewage
Treatment, NGRBA Guidelines and codes of practice of BIS will be strictly followed
during project implementation.

Detailed design & implementation of the project works should be based on an
extensive survey. Proper investigation should be carried out before execution to
achieve economy in the proposal as well as to avoid any shortfall in the design. The
choice of technology should be left open and decided during the bidding process.
Progress of implementation of the project shall be closely monitored by the State
Government of UP /UPSMCG, to ensure that the project is completed within the
stipulated period. in addition, the progress (Physical & Financial, including funds
utilization certificates) needs to be reported to NMCG regularly and as and when
requested.

The project should encourage the reuse of treated wastewater. A plan and
implementation schedule for water reuse needs to be provided before bidding.

The actual project cost shall be the awarded cost. The state government needs to seek
“No Objection” from NMCG for the Technical & Financial bid evaluation.

The State is advised to consider appropriate user charges monthly for the sewerage
system to recover at least O&M cost. Suitable sewage cessftariff / tax and sewer
connection fee may be imposed on the beneficiaries to recover the O&M cost.
However, State/ ULBs must target to recover the full project cost for sustainable O&M.
It is the responsibility of the UPSMCG and Executing Agency to ensure adequate
training to all personnel engaged during construction for quality of construction works
and during O&M.

UPSMCG and UPJN (R) shall ensure regular monitoring of the project in accordance
with the NGRBA framework.

Guidelines issued by the Ministry of Finance, the Ministry of Home Affairs and other
governing organizations regarding disaster management as applicable be adhered to
during project execution.

UPSMCG shali ensure the appointment of an agency for third-party inspection (TPI)/
evaluation of the project.

All components of the project shall be completed within specified time limits and the
resources and outputs and outcomes are to be ensured as envisaged in the approved
project Completion Report shall be submitted to NMCG on completion of the project.
Any additional component relevant for the project or any component requiring
modification or deletion, may be added or modified or deleted as the case may be, only
with the prior approval of the Competent Authority.

Staff that may be employed for the preparation, execution, or operation of the project
by the EA are not to be treated as employees of the UPSMCG/ NMCG. The
deployment of such staff at the time of completion or termination of the project will not
be the concern or liability of the UPSMCG/ NMCG.

Optimal utilization of the assets relating to the project and created under the Ganga
Action Plan or any other Central /State Plan shall also be ensured by the UPSMCG
/EA/ ULB.

All data, records, documents and material refated to the project shall be stored properly
and cataloged by the UPSMCG/ EA for reference and retrieval including regular
uploading /disclosure/updating of such data on the website.

The State/ UPSMCG/ EA shall ensure that all provisions of the RT! Act 2005 are
adhered to as far as information pertaining to the project is concerned.

L\A V?o/(?c - '/{&_ﬂ
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33.

34.

35.

36.

37.

38.

39.

40.

41.

42.

43.

44,

438

The State/ UPSMCG/ ULB shall ensure that the public is informed in Varanasi town
regarding the implementation of the project and soliciting their cooperation and views
as applicable.

For the provisions made under IEC activities, the UPSMCG shall make suitable
arrangements with Varanasi Nagar Nigam for executing the ‘Communication and Public
Outreach’ programme under itS supervision towards sensitization of people for
abatement of pollution.

NMCG shall not be responsible for any damage due to natural calamities or any other
reasons. State Government is advised to insure the assets at their own cost after
suitable risk assessment.

All the specific conditions and generic conditions mentioned in the AA&ES are to be
complied with, by the UPSMCG through their Executing Agency. The UPSMCG will
ensure fulfillment of such conditions before finalizing the bid(s) by the EA.

The Monthly Physical Progress Reports (MPPRs) shall be submitted by the 10™ day of
every month regularly by the EA to the UPSMCG and by the 20th day of every month
regularly by the UPSMCG to the NMCG. The Quarterly Physical Progress Report
(QPPRSs) shall be submitted to the UPSMCG and NMCG within 30 days from the end of
each quarter.

The signing officers will indicate her/his name and designation in full in capital letters
and commencement of processing the case, ink-signed MPPR must follow by Post.
The UPSMCG and District Ganga Committee shall monitor the project from time to time
and shall also monitor the implementation performance of the EA — UPJN (R).

The UPSMCG shall ensure the appointment of agency (ies) for third-party inspection
(TPI). The EA through the UPSMCG shall submit copies of the TPl Reports along with
their responses/comments to the NMCG. Releases of fund will be subject to
compliance of TPI reports.

Conditions/ commitments indicated in the Executive Committee (EC) memo/ minutes
and other related documents shall be strictly adhered to in the project implementation
and management. Copy of EC memo, minutes and other documents are already
circulated. The UPSMCG will ensure the fulfiliment of such conditions before finalizing
the bid(s) by the EA.

City-level Citizen's Monitoring Committees (CMC) shall be constituted in Varanasi town
to serve as a transparency mechanism for the flow of project/programme-related
information to citizens and key stakeholders and to gather their feedback on
project/programme processes, as described in the NGRBA programme framework,
social audit will be conducted by the CMC as per the provisions of the NGRBA
programme framework.

The NMCG may depute any person to visit the UPSMCG/ EA to monitor its work and
accounts of the UPSMCG. Full cooperation shall be provided by the executing agency
to the persons deputed for inspection.

The Director General, NMCG will monitor the overall progress of the project periodically
from time to time.

\4 \ij ¢ -/PCJ
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Specific conditions and directions of EC:

Vi,

vii.

viii.

Xi.

Xii.

Xiii.

Xiv.

XV.

The required identified land parcels for the project would be acquired/ transferred to
UPJN-R within 3 months from the date of AA&ES.

Further, if State is not able to provide land within 4 months from the date of issue of
AA&ES, then the AA&ES for the project would be cancelled.

The bids are to be invited on technology-neutral basis and the bidding would be
completed within 6 months from the date of issue of AA&ES.

The letter of award (LoA) would be issued only after transfer/ acquisition of the required
identified land parcels for the project.

The project construction to be completed in 21 months from the issuance of effective
date followed by 3 months for a trial run.

The cost towards land acquisition, power connection and any additional centage for
UPJN-R, are to be borne by the State Government.

Any cost escalation due to change of land, change in location, additional scope after
the approval of the Executive Committee and due to any other factors, that are
attributable to the State Government shall be borne by the State Government.

The observations of NMCG, TPA would be complied with by the State Government/
Executing Agency prior to finalization of the bid document/ at the time of execution and
also during O&M period.

Operation and Maintenance (O&M) beyond project scope i.e. after completion of 15-

year of stipulated period shall be the responsibility of State Government/ Urban Local
Body at their own cost.

State Government shall explore utilization of treated wastewater from the project for
irrigation, industrial purposes etc. and suitable incorporate provisions in the bid
document.

Installation of trash arresting rack and its regular O&M at the mouth of all drains shall
be made.

Provision of a 50 KLD co-treatment of septage/ Faecal sludge shall be provided in the
STP facility and that will also be reflected in the bid document/ project proposal for
implementation.

Provision for sludge digester and power generation from biogas to be included in the
bid document (scope of work).

The State Government would explore generation of captive renewable power
generation through solar gas, hiogas, and other green methods, as well as explore the
possibilities of developing other revenue streams to reduce the O&M cost by making
suitable incorporations in the bid document.

State Government would ensure the compliance of treated water guality as well as
other environmental norms (such as compliance with prescribed noise level etc.) in
STP area shall be assessed upfront and suitably addressed during the design stage.

K"\he/fca - ’/{Z\J
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Annexure - IV

Financial Conditions:

1.

Vi

Vil

Vil

2.

.

Flow of Funds:

This being a project on Hybrid Annuity Mode, fund flow to the concessionaire from
the Escrow Bank Account will be as per the Concession Agreement.

In accordance with the concession agreement, under the Hybrid Annuity based
PPP mode, 40% of the project capital cost after adjustment for change in price
indices, will be paid on achievement of agreed milestones as per the Concession

"~ Agreement. Balance 60% of the capital cost, adjusted by the applicable price

indices, along with interests as per the Concession Agreement, will be paid over the
concession period of 15 years. Further, power charges and Operation &
Maintenance (O&M) charges will also be paid as per the Concession Agreement.
The concessionaire is entitled to receive quarterly payments of Annuity, power
charges and O&M during the concession period. While power charges are
reimbursable on actual basis, the O&M charges shall be adjusted for variation in
price indices as per the Concession Agreement.

Funds for the project implementation will be allocated by the NMCG in accordance
with the provisions of the Concession Agreement through an Escrow Account
opened by NMCG for this purpose. NMCG, Project Executing Agency, the
Concessionaire and the Escrow Bank shall enter into an Escrow Agreement as per
the provisions of Concession Agreement. Payment to the concessionaire from the
Escrow account shall be in accordance with the provisions of the Escrow
Agreement and Concession Agreement only.

NMCG will deposit and maintain in the Escrow Bank Account, a minimum balance
as per the provisions of the Concession Agreement.

During the construction period, the Project Executing Agency shali issue certificate
of payment to the Escrow Bank on achievement of construction milestones by the
Concessionaire in accordance with the provisions of Concession Agreement.
During O&M period the Payment Certificate shall be issued by the Project
Executing Agency to the Escrow Bank on achievement of Key Performance
Indicators as per the provisions of the Concession Agreement.

Escrow Bank will release payments to the Concessionaire upon the receipt of the
Payment Certificate issued by the Project Executing Agency.

Any interest earned in the Escrow Bank Account to be remitted back and will be
deposited in the Consolidated Fund of India.

Audit:

The Comptroller & Auditor General of India at his discretion shall have the right of
access to the project related books of accounts of the Executing
agency/Concessionaire/Project Engineer for the purpose of Audit.

The books of accounts of the Executing agency/Concessionaire/Project Engineer,
relating to this project, shall be open to audit by the Internal Auditor and External
Auditor of National Mission for Clean Ganga.

SMCG to ensure that all financial documents related to the project are maintained by
the EA and Concessionaire for submission to NMCG/ Audit on demand.

Page 11 0f 13
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Submission of Payment Certificate:

SMCG to ensure that Payment Certificates are furnished by the Project Executing

Agency to the NMCG in prescribed format as per Concession Agreement, and
supporting documents are retained by the EA.

Other Aspects:

It is the responsibility of the SMCG/EA/Concessionaire/ ULB to ensure that the
assets are exclusively used for the purpose for which grant is sanctioned and to
maintain the assets and their records properly.

Any of the assets acquired/created out of the project shall not be disposed of,
encumbered, or utilized for any purpose other than that for which sanctioned without
prior approval of the Government.

The SMCG concerned through EA, shall ensure close monitoring and evaluation of
progress of the project. SMCG also to monitor implementation performance of the
EA.

NMCG may depute any person to visit the EA/Concessionaire for the purpose of
monitoring its work and accounts. Full cooperation shall be provided by
EA/Concessionaire to the persons deputed for inspection.

General Financial Rules, 2017:

All relevant provisions of General Financial Rules, 2017, as amended from time to time, will
be applicable to SMCG/EA/Concessionaire.
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MoA for Flood Plain Zone (FPZ) betweenNational Institute of Hydrology

(NIH), Roorkee and Irrigation & Water Resources Department (IWRD),

1.

Uttar Pradesh, Lucknow

INTRODUCTION

Flood Plain Zoning is a very compreshensive work uses modern technology like statistical
hydrogy model, satellite imagery, LIDAR DEM, GIS, high end comping etc. The river reachesof
Varuna and Assi (about 200 Km) has a relatively flat flood plain and passing through the Varanasi
City and requires lot of precision and secondary verification in delineation of Flood Plain Zone

(FPZ). The FPZ will be delineated following the Ganga delineated following the Ganga
Rejuvenation Order 2016.

. BACKGROUND

Compliance of the order passed by the Hon’ble NGT in the matter O.A. NO. 128/2021
(Saurabh Tiwari v/s Union of India and others), dated 23.11.2023, O.A. No. 483/2022.(Ashish
Kumar Mishra v/s State of U.P and others), dated 04.12.2023 and P.LL. No 221/2023 (Jayram
Kumar Sharan v/s State of U.P. and others) for the restoration, rejuvenation and Flood Pain Zone
delineation and demarcation from Prayagraj (Maillahan Jhil) to Varanasi (Adi-Keshavghat) of
River Varuna and River Assi (about 200 Km) hase to done by the Water and Resources
Department of Uttar Pradesh (Tributary of River Ganga).

As per direction issued by The Engineer in Chief & Head of the Department Irrigation and
Water Resources Department, Uttar Pradesh , Lucknow Office Order No 773/CE(WR)/INPC-1
/INPD-3/dated 07.11.2024 that “Nature of FPZ determination work and necessary infrastructure
for its implementation, gauge-descharge data, satellite imaging, LiDAR data and experts and
experience of work of similar nature, FPZ delineation (Determination of co-ordinates for different
zones) will be carried out by Flood Management Information System Center (FM!SC),

Information System Organisation (ISO), Lucknow.

. PURPOSE

The main purpose of the MoA between Nation Institue of Hydrology (NIH) and Irrigation &
Water Resources Department (IWRD), Uttar Pradesh is the study of Flood Plain Zone (FPZ) at

both bank Varuna and Assi river by carrying out demarcation and delineation.
SCOPE OF THE WORK

The scope of the proposed work includes:

a) Identify and demarcate the flood plains of Varuna and Assi river on one in hundred year’s
cycle or appropriately. '

b) Identify prohibitedzone, regulatory zone, Regulatory Zone and Waring Zone as per
requirement.
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c) Digital Elevation Model (DEM)

In the previous study by NIH, in the river Ganga from Unao to Balia Im grid size DEM
from Survey of India (SOI) is used with available measured river cross-sections. Same
approach will be used. In addition, the FABDEM (Forest and Buildings removed
Copernicus DEM) will also be compared/used where the SOI data is not available. Itisa
global elevation map that removes building and tree height biases from the Copernicus

GLO 30 Digital Elevation Model (DEM).

d) Hydraulic Modelling

Using the corrected DEM and the outputs of flood frequency analysis, the hydrodynamic
Model Coupled 1-D & 2Dor full 2D will be setup using HEC-RAS. Steady state analysis

will be performed to model the extent of floodplain for various return period floods. The

HEC-RAS model will be setup using:

Upstream branch to provide constant flood magnitude equal to the given return period

at upstream boundary and additional intermediate catchment flow as internal boundary

condition.

« Downstream boundary as water level at River ganga corresponding to 100-year return

period flood.

Flood plain bathymetry for routing the flows for Varuna and Assi.

e) Hybrid Approach

The results of satellite analysis and hydraulic modelling have their own limitation. Satellite

may not cover the full flood event and model results are subjected to DEM quality.

Therefore, hybrid approach will combine both the results by taking union of the areas

obtained from both the results.




small tributary of the Ganga river about 08 km in length, mainly flowing within the city

limit of Varanasi. Whereas, Varuna river is about 202 km long originating near Prayagraj
and joins the Ganga river at Varanasi.

1 6. METHODOLOGY

As per National Institute of Hydrology (NIH) proposal, the said study will be carried out
with the similar methodology as used by NIH and Central Water Commission (CWC) in

the previous studies for river Ganga and Yamuna. According to given National Institute of

Hydrology (NIH) proposal, a brief methodology is proposed along with flow chart
described below:
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(Flow chart showing steps for flood plain delineation)




like Area, Longest Flow Path, Centroidal Longest Flow Path, equivalent st
will be estimated.

Flood Frequency Analysis
Flood frequency analysis will be carried out for estimation 100 year return period flood
using the observed annual maximum peak flood data. Where historical flood discharge data
is not available, the flood value will be estimated from rainfall of corresponding return

period rational formula or using synthetic unit hydrograph (SUH) approach as applicable.

Hydraulic Modelling
Once the flood corresponding to 100 year return period is estimated, the hydraulic model

(HEC RAS) will be used to simulate the flow pattern on the existing topography
(represented through cross-section, Bathymetry i.e. Digital Elevation Model) for estimating
flood inundation extent. The river cross-section and Digital Elevation Model is to be

provided to NIH by the Irrigation and Water Resources Department, Govt. of UP.

Flood Plain Zone Demarcation
The hydraulic model will provide the flood inundation extent for 100 year return period

flood. NIH will process the output and the line corresponding to outer extent of flood plain
will be provided as a KML file and Shape file to the Irrigation and Water Resources
Department, Govt. of UP. The coordinates (Lat, Log) at suitable interval (200 m or bend to
bend) will also be provided for further use. The Irrigation and Water Resources Department,
Govt. of UP after verification/validation of the line may take-up the work for physical

demarcation and notification as per necessity and directive of Hon’ble NGT.
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7. DATA REQUIREMENT:

SN -
Data Responsibility

embankment, etc.)

6 [Previous Flood inundation extent | NRSC, RSAC-UP | Sponsoring agency
from satellite data

1 Source
1 Historical Observed Disch

’ arge | CWC ; ing ag

, { and Water level data ¢ o UP MR
_, g I}{I{v;r Cmss-§ect|on Survey Sponsoring agency
| igh resolution DEM SOI, Drone Survey | Sponsoring agency
l 4 | CartoSat DEM NRSC NIH
i 5 Structures (bridge, barrage, Govt. UP Sponsoring agency

8. DURATION AND TIME SCHEDULE

The study will be completed in Six months from the date of award of work, supply of data,

and approval of Director, NIH Roorkee. The proposed timeline is given below: |

SN Activity Month
1 12 [3 |4 [5]6

Catchment delineation and selection of river reaches

Data collection and Processing

Flood frequency analysis: and Estimation of flood for 100

year return period

Hydraulic model setup using HEC RAS

Finalization of hydraulic model results with structures,

' embankments etc. with sponsoring agency

‘ 6 | Submission of interim findings for discussion, result

verification with sponsoring agency. ,

7 | Finalization of delineation of flood plain i ‘
8 | Submission of draft Report = }

9 | Submission of final Report o |

LI B[ =

Note: Timely availability of data is very important for maintaining the proposed activity
schedule. Scientist of NIH and officers of sponsoring agency will interact regularly for
monitoring progress of the study.

9. COST AND PAYMENT SCHEDULE: ,
The Total cost of the study will be Rs 25,00,000 plus GST charges (18% or as apphcable) ’

.,the detalls glven below:




Financial aspects

a)| On Man-days and Intellectual Fees | ]
b)| Consumables / Components I
©)| Services/utilities I

Overheads (25% of b &c) !
d)| Equipment /com puter usages I

(Project staff/Resources Person, Workstation/computer 10,00,000
)| peripherals, stationary etc.) l
5| TA/DA | 2,00,000
g)| Contingencies | 1.00,000
L | Total Expenses [sum of I(a) to (g)] | Rs.25.00,000
11| GST (@ 18% or as applicable) | R 4,590,000

Total Consultancy charges including GST (I + II) | Rs:29.50,000

10.PAYMENT TERMS:

The payment has to be made in two instalments. First instalment of 60% is to be made

along with the award of work and the second instalment of the cost 40% is to be paid

on the submission of the final report of the study.
As per the notification of CBDT, Ministry of Finance, Govt. of India no 36/2017 (F.
No.203/24/2016/TT A-II), the National Institute of Hydrology is exempted from tax

deduction from source, therefore, tax deduction on source will not be applicable on any

payment to National Institute of Hydrology.

{ Bank details for on-line money transfer/RTGS

Account name

A/C No

National Institute of Hydrology (NIH) consultancy Project
31125916862

Bank name State Bank of India
' IIT Roorkee Branch
SBINO001069
247002094




In witness wh i
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For and on behall of National Inatitute of
lydrology, Roorkee

Signature:

Name: Dr. A K. Lohani

Designation: Scientist-G & Head, Surface
Water Hydrology Division
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Witness: (Name and Address)

1. Jagadish Prasad Patra, Scientist-E
Surface Water Hydrology Division, NIH
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2. Soumyaranjan Sahoo, Scieatist-B

Surface Water Hydrology DM:M N H
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National Institute of Hydrology
{A Government of India Society under Ministry of Jal Shake,
Depanment of Water Resources, RD_&GR

Jalvigyan Bhawan, Roorkee - 247 667, {Uttarakhand) INDIA
{An 1S0O 9001 | 2015 Cantfied Crganization)
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Superintending Engineer,

Office of Superintending Engineer

Irrigation Work Circle, Varanasi

Irrigation and Water Resources Department, Govt. of UP

Sub.: Flood plain zone delineation of Varuna and Assi river.

ﬁfm i

= GZ@

’LS;X
-vw"w

Phone +91-1332.272108, 272108
Web @ www.nihroorkee govin

No. SWHD/NIH/2024-25
Date: December 4, 2024

Ref.: Your Letter No. 6710/ R&Ha/T70s0E0  Letter dated 14-11-2024

Sir,

With reference to above cited letter the proposed ToR for the study “Flood plain zone delineation

of Varuna and Assi river” is enclosed herewith.
With
Regards,

»

OS%

Head, Surface Water Hydrology Division
National Institute of Hydrology, Roorkee
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Term of Reference

Title of Study: Flood plain zone delineation of Varuna and Assi river

1. Introduction

The Superintending Engineer, Irrigation Work Circle, Varanasi has awarded the study “Flood
plain zone delineation of Varuna and Assi river” to National Institute of Hydrology, Roorkee.
The study will be carried out as per direction given by Hon’ble High Court of U.P. Allahabad
and Hon’ble NGT. From the initial discussion with the office of the Irrigation Work Circle,
Varanasi, it has been found that the Assi river is a very small tributary of the Ganga river about
08 km in length, mainly flowing within the city limit of Varanasi. Whereas, Varuna river is
about 202 km long originating near Prayagraj and joins the Ganga river at Varanasi. NIH is
already carrying the flood plain delineation of the Ganga river in guidance of Hon’ble NGT.
Similar methodologies will be used for delineation of flood plain corresponding to frequency
of once in hundred year flood.

2. Brief Methodology:

Catchment Delineation

The catchment area of the Assi river and Varuna river will be delineated from the CartoSat
DEM and Survey of India Topo Sheets in GIS platform. The Assi river pass through the city
area and Varuna River is meandering in nature. The extent of river reaches for flood plain
demarcation will be digitized and finalized jointly with the Irrigation and Water Resources
Department, Govt. of UP (Sponsoring agency).

Flood Frequency Analysis

Flood frequency analysis will be carried out from the observed annual maximum peak flood
data. Where historical flood discharge data is not available, the flood value will be estimated
from rainfall of corresponding return period rational formula or using synthetic unit hydrograph
(SUH) approach as applicable.

Hydraulic Modelling
Once the flood corresponding to 100 year return period is estimated, the hydraulic model (HEC

RAS) will be used to simulate the flow pattern on the existing topography (represented through
cross-section, Bathymetry i.e. Digital Elevation Model) for estimating flood inundation extent.
The river cross-section and Digital Elevation Model is to be provided to NIH by the Irrigation
and Water Resources Department, Govt. of UP.




455

Flood Plain Zone Demarcation
The hydraulic model will provide the flood inundation extent for 100 year return period flood.
NIH will process the output and the line corresponding to outer extent of flood plain will be
provided as a KML file and Shape file to the Irrigation and Water Resources Department, Govt.
of UP. The coordinates (Lat, Log) at suitable intervals (200 m or bend to bend) will also be
provided for further use. The Irrigation and Water Resources Department, Govt. of UP after
verification/validation of the line may takeup the work for physical demarcation and
notification as per necessity and directive of Hon’ble NGT.

Ungauged .
Basin Processing of data

Time series
data

Y

Spatial
data

v

1) Toposheet (SOI)

Collection and % :
computarization of time series i) Goagle
’ ii1) Satellite imagery &
data (Discharge data) DEM

Field survey

Y

lAnalysis of satellite data for

xtracting the river flow
aths and flood delineation

River cross sections at
different locations

SUH A

Flow analysis and

modelling

Flood frequency analysis

Water surface at

A

different return periods
(HEC RAS)

Computation of floods of
different return periods

v

Preparation of

Rainfall

inundation maps

v

High resolution DEM

(PMP Atlas)

Shape file & KML layers for FPZ
notification

Figure 1: Flow Chart for flood plain zoning study

3. Data Requirement:

SN Data Source Responsibility
1 Historical Observed CWC, Govt. UP Sponsoring agency
Discharge and Water level
data
2 River Cross-section Survey Sponsoring agency
3 High resolution DEM SOI, Drone Survey Sponsoring agency
4 CartoSat DEM NRSC NIH
5 Structures (bridge, | Govt. UP Sponsoring agency
barrage, embankment
etc.)
6  [Previous Flood inundation | NRSC, RSAC-UP Sponsoring agency
xtent from  satellite data
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Duration of Study:

The study will be completed in Six months from the date of award of work, supply of data, and
approval of Director, NIH Roorkee. The proposed timeline is given below:

SN Activity

Catchment delineation and selection of river reaches

Data collection and Processing

3 Flood frequency analysis estimation of flood for 100 year return
period

Hydraulic model setup using HEC RAS

7 Finalization of hydraulic model results with structures,

embankments etc. with sponsoring agency

8 Submission of intcrim findings for discussion, result verification

with sponsoring agency.

9 Finalization of delineation of [lood plain
10 | Submission of draft Report
1T | Submission of final Report

Note: Timely availability of data is very important for maintaining the proposed activity
schedule. Scientist of NIH and officers of sponsoring agency will interact regularly for
monitoring progress of the study.

4. Cost and Payment Schedule:

The Total cost of the study will be Rs 25,00, 000 plus GST charges (18% or as applicable)
e 60 % payment is to be made along with the award of work.
e 40% payment is to be made on submission of the final report of the study.

NIH will meet the travel expenses from the above budget. Sponsoring agency will assist during
local field visits and accommodation as per requirement. NIH shall submit the final report with
maps and the outer extent of flood plain will be provided as a KML file and Shape file to the
Irrigation and Water Resources Department, Govt. of UP. The coordinates (Lat, Log) at suitable

interval (or bend to bend) will also be provided as per requirement for further use.
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ANNEXURE-14

Item No.09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 367 /2022

Rajendra Prasad Gupta Applicant
Versus

State of U.P. & Ors. Respondent(s)

Date of hearing: 16.10.2024

Date of Uploading: 04.11.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: None for the applicant.

Respondent: Mr. Daleep Dhyani, Adv. for UPPCB.
Mr. Bhanwar Pal Singh Jadon & Ms. Gargi Chaturvedi, Advs. for the
State of U.P.

Mr. Gaurav Agarwal, Mr. Vipul Shukla & Mr. Sarthak Kalra, Advs. for R —
6.

ORDER

By Hon’ble Mr. Justice Arun Kumar Tyagi, Judicial Member

1. In this Original Application registered on the basis of letter petition
sent by Mr. Rajendra Prasad Gupta, the complaint is regarding discharge
of domestic waste water and untreated industrial waste water into River
Ganga at Varanasi hurting the religious sentiments of devotees by

depriving them of holy waters of river Ganga at Varanasi.

2. Vide order dated 24.05.2022, this Tribunal constituted a Joint
Committee with direction to look into the grievances of the applicant and
take requisite action by following due process of law in accordance with

orders passed by Hon’ble Supreme Court and particularly orders passed
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by this Tribunal in O.A No. 200/2014 titled as M.C. Mehta Vs. Union of
India and others. This Tribunal also directed that the Factual and action
taken report may cover all relevant aspects and in particular status on
sewage generation in Varanasi, names and numbers of drains carrying
sewage and trade effluents joining Ganga at Varanasi, number of existing
and upcoming STPs with their capacity and performance particularly with
reference to fecal coliform, overall gap in sewage generation and
treatment, utilization of treated sewage for secondary purposes and water

quality in river Ganga at different locations in Varanasi.

3. In compliance thereof, Mr. Kalika Singh, Regional Officer, UPPCB
has sent report of the Joint Committee through email dated 23.07.2022.
In its report the Joint Committee submitted that city of Varanasi
generates 300 MLD of sewage. The installed treatment capacity of 7
existing Sewage Treatment Plants (STPs) is 421.8 MLD and 3 STPs with
treatment capacity of 137 MLD are proposed. The joint committee found
that out of 45 drains enlisted in its report, 5 drains are partially tapped
and 9 drains are untapped. Further, water quality of river Ganga,
downstream of Varanasi is not fit for bathing and this warrants
immediate action to stop discharge of sewage into river Ganga. The Joint
Committee also found that industrial effluent and domestic sewage
generated from industries situated in Ramnagar Industrial Area and
nearby households is discharged in Ghuraha drain which meets river
Ganga at near multimodal terminal. 10 major industries of polluting
nature are discharging their waste water in Ghuraha drain. All major
polluting industries in Industrial Area Phase-1 have installed Effluent
Treatment Plants (ETPs). The Joint Committee noticed the encroachment

issue and observed that encroachment drive was carried out in which all
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temporary encroachments were removed by warning the encroachers. The

Joint Committee made the following recommendations:-

“Recommendation:

» A separate drain to discharge industrial effluent generated from
Ramnagar industrial area should be constructed.

» Compliance from the industries (in Ram Nagar industrial area) to
the discharge norms need to be strictly ensured. Industries may also
be directed to reuse/recycle their treated wastewater in a phased
manner. The phasing could be in the following manner:

At least 25% of treated waste water within 6 months;
At least 50% of treated waste water within 12 months;
At least 75% of treated waste water within 24 months;
100% of treated waste water within 48 months.

Y VYV

e The domestic sewage generated from the multimodal terminal
should also be treated by installation of adequate STP and the
treated effluent shall be reused in the terminal area for
gardening/irrigation/ dust suppression.

e District Panchayati Rajya Officer, Chandauli may be directed to
develop faecal sludge & septage management system for the
treatment of the municipal sewage, generated from habitations near
Ghuraha drain, either through faecal sludge treatment plant or co-
processing at nearby STPs at Ramnagar or Ramna — Varanasi.”
4. Vide order dated 28.08.2023 notices were ordered to be issued to
the Commissioner, Municipal Corporation, Varanasi and the District
Panchayat Raj Officer, Chandauli for filing their responses for taking
steps in pursuance to the recommendations of the Joint Committee.
Thereafter, vide order dated 04.12.2023 this Tribunal impleaded Regional
Officer, MoEF &CC, Lucknow; Director, National Mission for Clean
Ganga; Member Secretary, Uttar Pradesh Pollution Control Board;
ACS/PS, Urban Development Department, State of UP; Commissioner,
Nagar Nigam, Varanasi; District Magistrate, Varanasi; District Panchayat

Raj Officer, Chandauli as respondents no. 1 to 7 and notices were

ordered to be issued to them.

5. Reports were filed by the District Panchayat Raj Officer, Chandauli
and the Municipal Commissioner, Varanasi through separate emails

dated 13.02.2024.




6. In his report the District Panchayat Raj Officer has mentioned that
the vide letter dated 01.02.2024 the District Magistrate, Chandauli has
directed the Executive Engineer Division No.l Uttar Pradesh Jal Nigam

(Urban), Bhagwanpur, Varanasi to submit Project Report for treatment of
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waste water discharged in Ghuraha drain.

7. The Commissioner, Municipal Corporation, Varanasi has submitted
in his report that within the Municipal Corporation Varanasi and its
expanded area, 522 MLD sewage is generated and there are seven STPs
with designed capacity of 421.8 MLD. In his report the Commissioner,

Municipal Corporation Varanasi has mentioned the status of drains as

under:-

“Status of drains in Varanasi City.

S.N

Name of
Drains

Flow
(MLD)
inYr
2017

Tapped
(Y/N)

Name of
STP with
installed
capacity

Remarks

Ganga River

1

Assi/Nagava
Drain

78.0

Partially
Tapped

Nakkha
Drain

5.0

Partially
Tapped

Samneghat
Drain

1.17

Partially
Tapped

50 MLD
STP
Ramana/
N

agwa MPS

Present flow in
Assi/Nagava drain is
about 78 MLD. From
total flow of the drain
approx. 50 MLD is
being treated at
Ramna 50 MLD STP
and rest approx. 28
MLD goes down in
River Ganga. To arrest
and treat excess
quantity of sewage of
Assi/Nagava drain,
construction of 55
MLD STP at
Bhagwanpur has been
approved by NMCG.
Bidding process has
been completed, letter
of award has been
issued and agreement
shall be signed shortly
and work likely be
started thereafter and
will take about 02
years time for
completion. However,
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as interim measure,
bioremediation is
being carried out by
Nagar Nigam,
Varanasi. In addition
to this, NMCG has also
approved project for
treatment of excess
quantity of flow
through Assi drain by
Advance Oxidation
Process till the work of
construction of 55
MLD STP is completed.
Work is under progress
and the plant shall
become operational by
February, 2024.

Interception and
diversion of Nakkha
drain is proposed
under above
mentioned 55 MILD
STP at Bhagwanpur.
For interim measure
bioremediation is
being carried out by
Jal Kal Department,
Nagar Nigam,
Varanasi.

Samne  Ghat
drain is tapped and
diverted through Assi
interceptor sewer
pipe line. Overflow is
occurring due to
choking of this sewer
line. Jal Kal
Department, Nagar
Nigam, Varanasi has
been informed for
cleaning of this pipe
line. Desilting is in
progress and Jal Kal
Department, Nagar
Nigam, Varanasi is
conducting
bioremediation of this
drain till desilting is
completed

Shivala
Drain

5.00

Harishchan
draghat
Drain

2.50

Mansarove
r Ghat
Drain

4.50

Pandeygha

30.00

80 MLD
STP
Dinapur/K
onia MPS
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t Drain
8 Dr.R.P. Y
Ghat Drain
9 Meerghat Y
Drain
10 | Lalitaghat | 4.50 Y
Drain
11 | Jaleshangh Y
at Drain
12 | Manikarnik Y
aghat drain
13 | Sankthagha | 1.50 Y
tdrain
14 | Mehtaghat Y
Drain
15 | Ramghat Y
Drain
16 | Panchgang Y
aghat Drain
17 | Bramhagha Y
t Drain
18 | Lalghat Y
Drain
19 | Trilochangh | 4.50 Y
at Drain
20 | Teliya Drain | 2.80 Y
21 | Bhainsasur | 0.40 Y
Drain
22 | Rajghat 0.20 Y
Drain
23 | Rajghat 118.0 Tapped | 80 MLD
Outfall STP
(Shahi Dinapur/1
Nala) 40 MLD
STP

Dinapur
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24 | Rambhag 8.2 Y 10 MLD
Ghat Drain STP
Ramnagar
25 | Balua Ghat | 0.13 Y
Drain
26 | Shakti Ghat | 0.4 Y
Drain
27 | Salotri Ghat | 0.34 Y
Drain
28 | Hanuman 0.09 Y
Ghat Drain
29 | Sujabad 4.5 N - Newly added in Nagar
Drain Nigam Area. Proposal
sent for approval
under AMRUT 2.0
program
Varuna River
32 | Phulwariya | 7.60 Y 140MLD | tapping has been
2 done by Irrigation
Drain STP Department and
Dinapur/C | diverted to 140 MLD
33 | Sadar 2.00 Y hauka STP at Dinapur. Over
; flow of tapped drain is
Bazar Drain Ghat MPS | discharging into River
- Varuna  which is
34 Raja Bazar 0.10 Y required to
Drain completely tapped by
concern department.
35 | TellyaBag | 18.00 Y
Drain
36 | Nakkhighat | 0.10 Y.
Drain
37 | Narokhar 7.50 Partially | 120 MLD
Drain Tapped | STP
Golthaha
38 | Nai Basti 3.00 Y . .
. For interim measure,
Drain tapping has been
done by lIrrigation
39 | Sarang 1.50 Y Department and
Talab Drai diverted to 140 MLD
atak:lrain at Dinapur, however
the flow will
40 | Central Jail | 6.50 Y 140 MLD ultimately reach at
Drain STP Goithaha 120 MLD

STP , once entire
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41 | Orderly 7.00 14 Dinapur/1 Trans—zalguna Is
. covered by sewerage
Bazar Drain 20 MLD network.
2 h h STP Over flow of
4 Chamraut 1.50 N er flow o]
Brai Golthaha | tapped drain is
aarain discharging into
River Varuna which
43 | Khajuri 1.50 Y is required to
completely tapped
Colony by concern
Drain department.
44 | Banaras 1.00 Y
Drain No. 5
45 | Hukulganj | 2.50 Y
Drain
46 | Durga 37.00 N DPR for interception,
Drain diversion and
construction of STP of
capacity 55 MLD for
treatment of Durga
drain has been sent to
National Mission for
clean ganga (NMCG)
in April, 2022 for
approval. Approval is
awaited.
»
8. In his report the Commissioner, Municipal Corporation Varanasi
has also mentioned the status of 7 STPs as under:-
. Year of |Techn| Status Name of Recipient
’3:; Na;;g of L“Jaeps:rgc"i,t C ology Agency for| aquatic body of
’ y (MLD) | cement operation | treated sewage
of STPs
01 | Dinapur 80 1994 TF & (Operational UPJal | Directly discharging
ASP Nigam | into River Ganga.
(Urban)
02 | Dinapur-2 140 2018 |ASP |Operational UPJal | Discharging into
(under JICA Nigam | River Ganga via
project) (Urban) | River Varuna
03 |Bhagwanpur 9.8 1989 |ASP  |Operational | UPJal Discharging into
'8 MLD) Nigam River Ganga via
(8+1.8) (Rural) Nakkha drain.
04 Goithaha 120 2019 [|SBR |[Operational UPJal | Discharging into
Nigam | River Ganga via
(Urban) | Sharda Sahayak
Canal and River
Varuna via
Narokhar drain.
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05 Banara§ 12 1989 ASP |Operational | Banara Gardening and
Locomotive s discharging
Works Locomo into River
(BLW) tive Ganga via Assi/
Works Nagava drain.
(BLW)
06 | Ramana 50 2021 SBR |operational UP Jal Directly discharging
Nigam = .
(Rural) into River Ganga.
07 | Ramnagar 10 | 2021 1A20 |Operational UPJal | Directly discharging
Nigam | into River Ganga.
Rural

9. Report was filed by UPPCB through email dated 02.04.2024. In its
report UPPCB mentioned that UPPCB inspected 30 drains meeting river
Ganga at Varanasi on 18.03.2024 and took samples from 3 partially
tapped and 2 untapped drains which were found to be beyond prescribed
norms. Samples taken from 7 STPs were found to be within prescribed
norms. Samples taken from 28 MLD Interim Treatment site and Ghuraha
Drain, Ganda Drain and Railway drain discharging into river Ganga were
found to be beyond prescribed norms. UPPCB inspected 10 water
polluting industrial units on 19.03.2024 and found 2 units to be closed.
UPPCB took samples from ETPs installed in 8 industrial units which were
found to be within prescribed norms. UPPCB issued directions to 7
industrial units for regular operation and maintenance of ETPs and
directions to 1 industrial unit to comply ZLD status. In the report it was
mentioned that in compliance with order dated 21.05.2020 passed by
this Tribunal in O.A. No. 593 of 2017 Paryavaran Suraksha Samiti &
Anr. Vs. Union of India and others with Mahesh Chandra Saxena Vs.
South Delhi Municipal Corporation and others, UPPCB issued show
cause notices dated 01.04.2024 for imposition of environmental

compensation.

10. Vide order dated 04.04.2024 this Tribunal observed lapse on the
part of the officers of the UPPCB and imposed cost of Rs. 10,000/~ on Mr.

Ghanshyam, CEO (Circle-6) and directed UPPCB to file fresh action taken

9
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report indicating the remedial action as also the punitive action of

imposition and recovery of EC on the defaulting person/body.

11. Cost was deposited on 04.06.2024 and fresh Action taken report
was filed by UPPCB through email dated 08.07.2024. In the Action Taken
Report UPPCB has submitted that in pursuance to the show cause
notices dated 01.04.2024 and findings of the inspection reports of
inspections on 16.05.2024 and 17.05.2024, UPPCB imposed EC vide
letters dated 01.07.2024, 13.06.2024, and 04.07.2024 as mentioned

below:-

S. Name of Partially/ Responsible Environmental
No. |Untapped Drain IAuthority Compensation
Imposed ()
1 Assi/Nagwa Drain Varanasi Nagar 6.90 Cr
2 Nakkha Drain Nigam, Varanasi
3 Samne Ghat Drain
4 Sayer, Mata Mandir Nagar Panchayat, 2.27Cr
Drain Sujabad
5 Ghatwari Mata
Mandir Drain
6 Ghuraha Drain Zila Panchayat, 2.30Cr
Chandauli
7 Ganda Drain Nagar Palika 4.60Cr
8 Railway Drain Parishad, Pt.
Deendayal
Upadhya Nagar,
Chandauli

12. Even though in its report filed on 23.07.2022 UPPCB mentioned

that city of Varanasi generates 300 MLD of sewage and the installed
treatment capacity of 7 existing Sewage Treatment Plants (STPs) is 421.8
MLD showing that there was no gap but in his report filed on 13.02.2023
the Commissioner Municipal Corporation, Varanasi mentioned that
within the Municipal Corporation Varanasi and its expanded area, 522
MLD sewage is generated and treatment capacity of 7 STPs is 421.8 MLD.

This Tribunal noticed the gap of more than 100 MLD untreated sewage

10
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which is being ultimately discharged in river Ganga. This Tribunal also
noticed that “photographs at page no. 147-Assi/Nagwa drain, Nagwa,
Varanasi, page no. 148-Samne Ghat drain, Varanasi, page no.149-Nakhka
drain, Varanasi, page no. 182-Satti Mata Mandir Ghat drain (Sayar Mata
Mandir) Sujabad, Varanasi and page no. 183-Ghatwari Mata Mandir drain,
Sujabad, Varanasi show the pathetic condition of the drains at the point
where they are discharging untreated sewage in river Ganga. Test reports
of the samples taken from Assi/ Nagavan drain Nagawa, Varansai (page
144), Nakhka drain, Varanasijpage no. 145), Samaneghat drain
Samneghat, Varanasi (page 146), Ganda drain near village Ledhuwapur,
Pandit Deen Dayal Upadhyaya Nagar, Chandauli (page 152), Railway
drain near village Rauna, Pandit Deen Dayal Upadhyay Nagar, Chandauli
(page 153), Ghuraha drain before confluence with river Ganga Tengara
Morh, Varanasi (page 158), Patnawa drain near Patnawa Tiraha, before
meeting with Ghuraha drain Patnawa Chandaulilpage 160), Ghatwari
Mata Mandir drain NP Sujabad, Varanasi (page 179) and Satti Mata
Mandir ghat drain (Sayar Mata Mandir)(page 180) were filed which record
color and odour “ Blackish Unpleasant” and indicated that the sample did
not meet with the prescribed criteria and exceeded the prescribed norms as

in all the reports very high fecal coliforms rate was found”.

13. This Tribunal also noticed that environmental compensation
imposed has not been recovered till now and nothing has been pointed
out to show that any action has been initiated by the UPPCB to recover

the environmental compensation.

14. This Tribunal took note of the judgment of the Hon’ble Supreme
Court dated 22.02.2017 in W.P. No. 375/2012, reported in (2017) 5

SCC 326 in the matter of Paryavaran Suraksha & Anr. Vs. Union of

11
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India & Ors. wherein Hon’ble Supreme Court issued directions for setting
up CETPs and STPs. The Hon’ble Supreme Court prescribed the time
limit of three years from the date of judgment for setting up of the CETPs

and made it applicable to the STPs also by directing as under:-

“12.We are of the view that in the manner suggested above, the
malady of sewer treatment, should also be dealt with
simultaneously. We, therefore, hereby direct that “sewage
treatment plants” shall also be set up and made functional,
within the timelines and the format, expressed hereinabove.”

15. Hon’ble Supreme Court observed that mere directions are
“inconsequential, unless a rigid implementation mechanism is laid down”
and fixed the responsibility upon the Member Secretary of the PCB and
Secretary of the Department of the Environment of the State Government

concerned by observing as under:-

“13.We are of the view that mere directions are inconsequential,
unless a rigid implementation mechanism is laid down. We,
therefore, hereby provide that the directions pertaining to
continuation of industrial activity only when there is in place a
functional “primary effluent treatment plants”, and the setting
up of functional “common effluent treatment plants” within the
timelines, expressed above, shall be of the Member Secretaries
of the Pollution Control Boards concerned. The Secretary of the
Department of Environment, of the State Government concerned
(and the Union Territory concerned), shall be answerable in
case of default. The Secretaries to the Government concerned
shall be responsible for monitoring the progress and issuing
necessary directions to the Pollution Control Board concerned,
as may be required, for the implementation of the above
directions. They shall be also responsible for collecting and
maintaining records of data, in respect of the directions
contained in this order. The said data shall be furnished to the
Central Ground Water Authority, which shall evaluate the data
and shall furnish the same to the Bench of the jurisdictional
National Green Tribunal.”

16. The Hon’ble Supreme Court had passed the above judgment on
22.02.2017 and the timeline of three years had expired on 21.02.2020 yet
the action has not been completed in terms of the Hon’ble Supreme Court

judgment.

12
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17. Vide order dated 16.07.2024 this Tribunal impleaded Secretary,
Environment, Forest and Climate Change Department, State of Uttar
Pradesh as respondent no. 8 and ordered issuance of notice to

respondent no. 8 requiring him to file his report.

18. In the above said order this Tribunal also noticed that in terms of
the River Ganga (Rejuvenation, Protection and Management) Authorities
Order, 2016, six monthly reports are required to be sent by the District
Ganga Committee headed by the District Magistrate of the concerned
District to State Ganga Committee and NMCG and directed the District
Magistrate, Varanasi to file an affidavit disclosing therein the details of
the untapped/partially tapped drains and the details/quantity of sewage

flowing from these drains into river Ganga.

19. Reports have been filed by respondent no. 8-Secretary, Department
of Environment, State of Uttar Pradesh and by respondent no. 6-District

Magistrate, Varanasi through separate emails dated 15.10.2024.

20. In his compliance affidavit/report Secretary, Environment, Forest
and Climate Change Department, Government of Uttar Pradesh has
submitted that in compliance of order dated 16.07.2024 passed by this
Tribunal he reviewed the compliance status submitted by concerned
Departments vide minutes of meeting dated 19.09.2024. He has referred
to the updated compliance reports submitted by the concerned
Departments with respect to issues related to them and summarized the
compliance reports submitted by UP Jal Nigam (Urban/Rural), Zila
Panchayat, Chandauli, Nagar Palika Parishad Pandit Deendayal

Upadhyay Nagar, Chandauli in the table given in his report.

13
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21. It may be observed here that the UP Jal Nigam (Rural) submitted
compliance reports in respect of three drains Assi/Nagwa drain 78 MLD,
Nakkha drain 5 MLD and Samne Ghat drain 1.17 MLD. Assi/Nagwa
drain and Nakkha drain are both stated to be partially tapped. It is stated
that 50 MLD sewage from Assi/Nagwa drain and 2.5 MLD sewage from
Nakkha drain is being treated through 50 MLD STP at Ramna (which is
stated to have 10 % cushion to treat flow upto 55 MLD sewage) and 28
MLD sewage from Assi/Nagwa drain and 2.5 MLD sewage from Nakkha
drain is proposed to be treated through 55 MLD STP at Bhagwanpur

which is to be completed by 06.12.2025.

22. UP Jal Nigam (Rural) has also submitted therein that as an interim
measure NMCG approved projects for treatment of 28 MLD sewage
through advance oxidation process till completion of construction work of

55 MLD STP at Bhagwanpur.

23. Surprisingly, Advance Oxidation Project which is stated to have
become functional from May 2024 has been temporarily removed due to

flood in river as per UPPCB inspection report dated 10.10.2024.

24. In its report UP Jal Nigam (Rural) has mentioned that Samne Ghat
drain (1.17 MLD) has been tapped by diversion of gravity sewage pipeline

in 50 MLD STP Ramana.

25. In the month of March 2024 overflow is stated to have occurred
from gravity sewage pipeline, which tapped Samne Ghat drain (1.17 MLD)
by diversion to 50 MLD STP Ramana, due to choking of the sewer-line
and Jalkal Department Nagar Nigam, Varanasi is stated to have
conducted bio-remediation till cleaning of the sewer-line. Cleaning of the
sewer-line is stated to have been completed but no document has been

placed on record regarding cleaning of the sewer-line.

14



473

26. UP Jal Nigam (Urban) submitted compliance report in respect of
two drains Sayar Mata Mandir Drain and Ghatwari Mata Mandir Drain
which are both untapped. It is stated that 4.5 MLD sewage is proposed to
be treated through 7 MLD STP at Sujabad for which work order has been

issued on 03.09.2024 with 24 months timeline for completion.

27. Zila Panchayat Chandauli/Varanasi Development Authority
submitted compliance report in respect of Ghuraha drain (18MLD) which
is untapped. It is stated that tapping for sewerage from VDA Colony at
Industrial Area Phase-1, Ramnagar is to be carried out by Varanasi
Development Authority. There is no mention regarding any

proposal/progress with respect to the same in the compliance report.

28. Compliance report was submitted by Nagar Palika Parishad Pandit
Deendyal Upadhyay Nagar Chandauli/ UP Jal Nigam (Rural) in respect to
Ganda drain (9.19 MLD) and Railway Drain (22.82 MLD) which are both
untapped and the same were proposed to be treated through 37 MLD STP
as per 2022 proposal but the same are now proposed to be treated
through 45 MLD STP as per revised DPR resubmitted to NMCG on
28.08.2024 but the funds are yet to be allocated for land acquisition.
Timeline for completion thereof is given as 30 months from such

acquisition.

29. It may be observed here that drains are meant for carrying storm
rain water and not sewage and exclusivity of drains for carrying storm
rain water has to be ensured. Since treated sewage water cannot be used
for drinking purposes, it is considered appropriate that treated sewage
water be utilized for industrial, agricultural and horticultural purposes
and be not discharged, as far as possible, in the River as River water is

to be used for drinking purposes by the downstream riparian population.
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Therefore, any draft proposal for setting up of STP must have three
components (i) STP itself (i) sewerage pipeline network connecting
households for carrying domestic sewage to STP for treatment and (iii)
treated water pipeline network for carrying treated water to
industries/agricultural land/parks and open spaces for utilization of

treated water for industrial, agricultural and horticultural purposes.

30. As per report filed by the Secretary, Environment, Forest and
Climate Change Department, Government of Uttar Pradesh 4,14,809
houses are to be provided sewer connection out of which only 1,56,300
houses have been provided sewer connection so far and 2,58,509 houses
are to be provided sewer connection but no timelines for providing the

sewer connection have been given in the compliance affidavit/report.

31. It is pertinent to observe that after meeting on 19.09.2024, whereby
compliance reports were sought from the concerned departments, the
Secretary, Environment, Forest and Climate Change Department,
Government of Uttar Pradesh did not hold any further meeting after
receipt of the compliance reports from the concerned departments and did

not issue any directions.

32. In his compliance affidavit Secretary, Environment, Forest and
Climate Change Department, Government of Uttar Pradesh has
submitted that the Chief Secretary vide letter dated 08.09.2023
constituted the Responsibility Fixing Committee and the matter was
referred to said Committee vide letter dated 11.10.2024. However, there
is no mention in the compliance affidavit about steps taken by the

Responsibility Fixing Committee.

33. In his report the District Magistrate, Varanasi has submitted that

District Ganga Committee chaired by him conducts monthly meetings
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and he has referred to Minutes of Meeting dated 16.03.2024, 26.05.2024,
11.06.2024, 12.07.2024 and 30.08.2024 covering the months of March,
May, June, July and August. Evidently no meeting was held covering the
month of April. A perusal of copies of Minutes of Meeting enclosed with

the affidavit shows that the Meetings deliberated on the following Agenda

Items:-

As per Minutes of Meeting Dated 16.13.2024

1. 7T O7C <1 WIS & et 7.

2. TR0 TE] & Haiel A,

397¢] R 9 9&0H & M S Yy 1,

4. Hlo NPT R DU & Fajer A,

As per Minutes of Meeting Dated 26.05.2024

q1¢ & (USTS W i) 3 JHid- aUT Tl ¥ T 3= Gl & dae .
As per Minutes of Meeting Dated 11.06.2024

1. AU § T E & R U Ui Rieli TR gRIuu I Hey H.
2 GDPMS T TR 7T 1 Affifa &t RBREY 3R Id1 & ddy 1.
3. T e St 7 T A & fBAR FRAOR 31y a1 SU g & ey 1,

As per Minutes of Meeting Dated 12.07.2024

1. o1 HEIHd R0%¥: SFUE T ¢! & fHR Ryd y wiell # gaRui - & ey
2

2. GDPMS Uréd IR e 1 affifd & iR wd bt b Fde H.

3. Hio IR aRd i, 7 fawell (N.G.T) H fagRelA 3ffo To WBI-606/2018 (1A
No. 163/2021) T IR SHT&RT feATd 26/04/2023 & SFIUTCH o Helef T,

4. 3 fag R s HEIeY g faaR famef.

As per Minutes of Meeting Dated 30.08.2024

1. o T Ao B TR & AR BRI GHE TMEd B & dy H,

2. oo v wfafa @t 966 & TR @ IR0 9§ gam USRI & UG &
ey H,

3. A Ahad SRS T T R ¥ W& a9 & fere forern wim afafa 3
5-5 TG Pl A0 I & dae H.

4. GDPMS UIEd TR e 7 9fffa &) iR RAY T4 AT & dae .

34. It is evident from the Minutes of Meeting that the core issue of

discharge of untreated sewage and industrial effluent in river Ganga and
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action plan for tapping of untapped drains and treatment of untreated

sewage and industrial effluent were not discussed in the meetings at

all.

35. Further in his affidavit the District Magistrate, Varanasi has
submitted that six monthly reports are submitted in the form of Minutes
of Meeting to the State Ganga Committee and the National Mission For
Clean Ganga and has referred to sending of copies of Minutes of Meeting
dated 16.03.2024, 26.05.2024, 11.06.2024, 12.07.2024 and 30.08.2024
covering the months of March, May, June, July and August as
submission of six monthly report. Submission of minutes of monthly
meetings as six monthly report by the District Magistrate, Varanasi not
only shows non-application of mind and lack of deliberation on the core
issues but also reflects lack of management, monitoring, planning and
implementation of remedial measures for tapping of untapped drains
and treatment of untreated sewage and industrial effluent for ensuring
that there is no discharge of untreated sewage and industrial effluent in

river Ganga.

36. In the book entitled 'Water Pollution and disposal of Waste Water
on Land' (1983) by U.N. Mahida. I.S.E. (Retd) the problem of water
pollution, the benefits of control of pollution and the urgency of the
problem have been dealt with. Hon’ble Supreme Court reproduced
extracts from the book at pages 1, 2, 4 and 5 in para 15 of its order which

reads as under:

“As long as the human population was small and communities
were scattered over large areas of land, the disposal of human
wastes created no problems. People could defecate in areas
surrounding villages and other habitations and leave it to
nature to dispose of the waste by assimilation in the
surrounding land and air. But as communities became more
concentrated and villages and towns grew, such a mode of
disposal by natural agencies came to be replaced by organised
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disposal, though again through the agency of natural land and
soil columns. The collection of human excreta and its disposal
in earthen trenches was resorted to by many towns and
adopted the basket privy system.

The introduction of a system of water-borne sewage created
new problems in the disposal of human wastes, as now along
with the earlier problem of getting rid of solid wastes, i.e.,
human excreta, the problem of the disposal of the water
employed for the removal of human wastes had also to be
faced. This was the origin of the problem of sewage disposal. At
first, the natural instinct was to channelize the sewage-the
soiled water-to natural streams and rivers. For a time this mode
of disposal was even considered quite efficacious. Such
methods did not create difficulties as sewage discharges were
small as compared to the stream flow. But with the increased
discharge of progressively large quantities of sewage, polluted
streams became a serious menace to public health.

Nature of the Problem

The introduction of modern water carriage systems transferred
the sewage disposal from the streets and the surroundings of
townships to neighbouring streams and rivers. This was the
beginning of the problem of water pollution. It is ironic that man,
from the earliest times, has tended to dispose of his wastes in
the very streams and rivers from which most of his drinking
water is drawn. Until quite recently this was not much of a
problem, but with rapid urbanisation and industrialisation, the
problem of the pollution of natural waters is reaching alarming
proportions.

The most disturbing feature of this mode of disposal is that
those who cause water pollution are seldom the people who
suffer from it. Cities and industries discharge their untreated or
only partially treated sewage and industrial waste waters into
neighbouring streams and thereby remove waste matter from
their own neighbourhood. But in doing so, they create intense
pollution in streams and rivers and expose the downstream
riparian population to dangerously unhygienic conditions. In
addition to the with- drawal of water for downstream towns
and cities, in many developing countries, numerous villages
and riparian agricultural population generally rely on streams
and rivers for drinking water for themselves and their cattle, for
cooking, bathing, washing and numerous other uses. It is thus
riparian population that specially needs protection from the
growing menace of water pollution. (pages 1 and 2)

Benefits of Control

The benefits which result from the prevention of water pollution
include a general improvement in the standard of health of the
population, the possibility of restoring stream waters to their
original beneficial state and rendering them fit as sources of
water supply, and the maintenance of clean and healthy
surroundings which would then offer attractive recreational
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facilities. Such measures would also restore fish and other
aquatic life.

Apart from its menace to health, polluted water considerably
reduces the water resources of a nation. Since the total amount
of a country's utilisable water remains essentially the same
and the demand for water is always increasing, schemes for
the prevention of water pollution should, wherever possible,
make the best use of treated waste waters either in industry or
agriculture. Very often such processes may also result in other
benefits in addition to mere reuse. The application of effluents
on agricultural land supplies not only much needed water to
growing crops but also manurial ingredients; the recovery of
commercially valuable ingredients during the treatment of
industrial waste waters often yields by-products which may to
some extent offset the cost of treatment.

If appropriate financial credits could be calculated in respect of
these and other incidental benefits, it would be apparent that
measures for the prevention of pollution are not unduly costly
and are within the reach of all nations, advanced or developing.
It is fortunate that people are be coming more receptive to the
idea of sharing the financial burden for lessening pollution. It is
now recognised in most countries that it is the responsibility of
industries to treat their trade wastes in such a way that they
do not deteriorate the quality of the receiving waters, which
otherwise would make the utilisation of such polluted waters
very difficult or costly for downstream settlers.

Urgency of the Problem

The crucial question is not whether developing countries can
afford such measures for the control of water pollution but it is
whether they can afford to neglect them. The importance of the
latter is emphasised by the fact that in the absence of adequate
measures for the prevention or control of water pollution, a
nation would eventually be confronted with far more onerous
burdens to secure wholesome and adequate supplies of water
for different purposes. If developing countries embark on
suitable pollution prevention policies during the initial stages of
their industrialisation, they can avoid the costly mistakes
committed in the past by many developed countries. It is,
however, unfortunate that the importance of controlling pollution
is generally not realised until considerable damage has already
been done; (Pages 3 and 4)"

37. Some of the astonishing facts presenting ironical state of things
deserve attention. We are discharging untreated sewage and industrial
effluents in the very streams and rivers from which most of our drinking
water is drawn. With the increased discharge of progressively large

quantities of sewage, polluted streams are becoming a serious menace to
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public health. Apart from its menace to health, polluted water is
considerably reducing our water resources. Cities and industries which
are discharging their untreated or only partially treated sewage and
industrial waste waters into neighbouring streams and rivers are creating
intense pollution in streams and rivers and exposing the downstream
riparian population to dangerously unhygienic conditions. With rapid
urbanization and industrialization, the problem of the pollution of natural
waters has already reached alarming proportions. In the absence of
adequate measures for the prevention or control of water pollution, we
would eventually be confronted with far more onerous burdens to secure

wholesome and adequate supplies of water for different purposes.

38. The inescapable conclusion therefrom and solitary condition of
ensuring bright prospects of good living in clean and healthy environment
for the present and future generations is controlling of water pollution

before irreversible damage is done.

39. The Municipal Corporation, Varanasi is established under the
provisions of the Uttar Pradesh Municipal Corporation Act, 1959 (UPMC
Act). The duties and powers of the Municipal Corporation and its
authorities are set out in Chapter V of the UPMC Act. Clauses (iii), (vi),
(viii) and (ix) of section 114 of the UPMC Act, which incorporate the
obligatory duties of the Municipal Corporation, read as follows:

"114. Obligatory duties of the Corporation-It shall be incumbent

on the corporation to make reasonable and adequate provision,

by any means or measures which it is lawfully competent to it

to use or to take, for each of the following matters, namely,-

(iii) the collection and removal of sewage, offensive matter and

rubbish and treatment and disposal thereof including

establishing and maintaining farm or factory;

(vi) the construction, maintenance and cleansing of drains and

drainage works, and of public latrines, water-closets, urinals
and similar conveniences.
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(viii) the management and maintenance of all corporation
waterworks and the construction or acquisition of new works
necessary for a sufficient supply of water for domestic
industrial and commercial purposes;
(ix) guarding from pollution water used for human consumption
and preventing polluted water from being so used;"
40. There are almost similar provisions in Section 7 of the Uttar
Pradesh Municipalities Act, 1916 which applies to the smaller municipal

bodies requiring them to construct and maintain drains, drainage works

and sewerage works.

41. Section 14 of the Uttar Pradesh Water Supply and Sewerage Act,
1975 enlists the functions of the Uttar Pradesh Jal Nigam which include
(i) the preparation, execution, promotion and financing the schemes for
the supply of water and for sewerage and sewage disposal; (ii) to render
all necessary services in regard to water supply and sewerage to the State
Government and local bodies, on request to private institutions or
individuals and (iii) to prepare State plans for water supply, sewerage and

drainage on the directions of the State Government.

42. These enactments mandatorily make the maintenance of the
cleanliness, prevention of water pollution and protection of environment
to be primary responsibility of these authorities. In view thereof, besides
the municipal bodies, Uttar Pradesh Jal Nigam will also be liable for
payment of environmental compensation in case of discharge of untreated

sewage in rivers.

43. In view of the statutory provisions referred herein above,
averments made by the applicant and submissions made by the
respondents, we consider presence of the District Magistrate, Chandauli,

Varanasi Development Authority through Vice-Chairman, Uttar Pradesh
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Jal Nigam (Urban) through Managing Director and Uttar Pradesh Jal
Nigam (Rural) through Managing Director to be necessary for just and
proper adjudication of the questions involved in the case and the District
Magistrate, Chandauli, Varanasi Development Authority through Vice-
Chairman, Uttar Pradesh Jal Nigam (Urban) through Managing Director
and Uttar Pradesh Jal Nigam (Rural) through Managing Director are

accordingly impleaded as respondents no. 9, 10, 11 and 12.

44, The Registry is directed to amend memo of parties to the
application and issue notice to the newly added respondents no. 9, 10, 11

and 12.

45. In Writ Petition No.3727 of 1985 M.C. Mehta Vs. Union of India
and Others in its order dated 12.01.1988 reported in (1988) 1 Supreme
Court Cases 471 Honble Supreme Court lamented that although
Parliament and the State Legislature have enacted the laws imposing
duties on the Central and State Boards and the municipalities for
prevention and control of pollution of water, many of those provisions
have just remained on paper without any adequate action being taken
pursuant thereto. In that case Hon’ble Supreme Court observed that one
significant provision in the Environment (Protection) Act, 1986, which
also contains certain provisions relating to the control, prevention and
abatement of pollution of water, is what is contained in section 17
thereof, which provides that where an offence under that Act is
committed by any Department of Government, the Head of that
Department shall be deemed to be guilty of the offence and shall be liable
to be punished. Hon’ble Supreme Court also noticed the submission that
whenever the Pollution Control Board initiates any proceedings to
prosecute industrialists or other persons who pollute the water in the

river Ganga, the persons accused of the offences immediately institute
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petitions under section 482 of the Code of Criminal Procedure 1973 in
the High Court and obtain stay orders thus frustrating the attempt of the
Pollution Control Board to enforce the provisions of the Water Act and in
view of the fact that the problem of pollution of the water in the river
Ganga has become very acute observed that the High Courts should not
ordinarily grant orders of stay of criminal proceedings in such cases and
requested for disposal of cases where such stay was granted within a
short period, say about two months, from the date of the institution of

such case.

46. Even though the Environment (Protection) Act 1986 has been
amended whereby the provisions providing the penalties have been
substituted and Section 17 of the Environment (Protection) Act, 1986,
which made Head of the Department liable to be prosecuted and
punished for the violations, has been deleted but the Water (Prevention
and Control of Pollution) Act, 1974, which contains provisions penalizing
the violations including Section 48 which makes Head of the Department
liable to be prosecuted and punished for the violations has not been

amended and continues to embody similar legal provision referred to by

Hon’ble Supreme Court of India.

47. We are constrained to warn the concerned Heads of the
Departments that any laxity, inaction or negligence in proper
implementation of the Statutory provisions highlighted above and failure
to take requisite remedial action for tapping of untapped drains and
treatment of untreated sewage and industrial effluent for preventing
discharge of untreated sewage and industrial effluent in river Ganga and
abatement and control of water pollution in river Ganga will be at the risk

of being prosecuted and punished for the same.
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48. It may be observed here that municipal bodies, though
autonomous, cannot function independently without control of the State
Government. The State Government exercises control over municipal
bodies through Section 2 of the Uttar Pradesh State Control Over Public
Corporations Act, 1975. It may also be observed here that recovery of
environmental compensation is to be made by the District Magistrate,
Varanasi or other Administrative Officers of the State of Uttar Pradesh
which may take long time as reflected by pendency of similar proceedings
for unusually long periods of time due to extraneous considerations and
not just administrative exigencies. Remediation of environmental damage
caused cannot be deferred for such long periods of time as with passage
of time the same may become irreversible. Further, the amount of
environmental compensation is also likely to be recovered from budgetary
grant in aid from the State of Uttar Pradesh to the Municipal Corporation
of Varanasi. In these compelling and justifying circumstances, State of
Uttar Pradesh is directed to ensure recovery of the amount of
environmental compensation imposed on the Municipal Corporation,
Varanasi through its Officers or deposit of the same from its budgetary
grant in aid for the Municipal Corporation, Varanasi within one month

from the date of copy of this order.

49. UPPCB is directed to prepare an Action Plan, in consultation with
Authorities/Institutions considered appropriate, for utilization, on
realization, of the amount of environmental compensation imposed for

abatement and control of water pollution in river Ganga within six

months.

50. The Secretary, Environment, Forest and Climate Change
Department, Government of Uttar Pradesh is directed to prepare and

submit to UPPCB within three months State Plan, with due approval
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from Chief Secretary/Additional Chief Secretary, Environment and in
consultation with Principal Secretaries, Urban and Panchayati Raj,
Government of Uttar Pradesh, NMCG and State Ganga Committee and
implement the same in respect of Varanasi in consultation and
coordination and also with requisite superintendence and monitoring
through State Ganga Committee, the District Ganga Committee, Varanasi
and Chandauli, the District Magistrates, Varanasi and Chandauli, the
Municipal Corporation, Varanasi, District Zila Panchayat Chandauli,
Uttar Pradesh Jal Nigam (Urban) and Uttar Pradesh Jal Nigam (Rural)
and Varanasi Development Authority and other local/municipal
authorities. Municipal Corporation, Varanasi, District Zila Panchayat
Chandauli, Uttar Pradesh Jal Nigam (Urban), Uttar Pradesh Jal Nigam
(Rural) and Varanasi Development Authority are also directed to prepare
and submit to UPPCB within three months Action Plan with components
of (i) assessment of entire sewage and industrial effluent generated in
Varanasi and flow in all drains originating or flowing through Varanasi
carrying discharge to river Ganga or its Tributaries in Varanasi, (ii)
tapping of all drains and treatment of entire sewage and industrial
effluent generated in Varanasi and (iii) abatement and control of pollution
by discharge of any other pollutant in river ganga with (i) details of
project, (ii) budgetary allocation, (iii) authority/agency for execution and
(iv) interim measures to be taken for abatement and control of water

pollution.

51. Action taken reports by way of affidavits be filed at least one week

before the date of hearing fixed.

52. List on 19.02.2025 for further proceedings/directions.
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53. A copy of this order be sent by email to Chief Secretary, Additional
Chief Secretary, Environment, Secretary, Environment, Forest and
Climate Change Department, Government of Uttar Pradesh and Member
Secretary, UPPCB, Heads of the Municipal Corporation, Varanasi, District
Zila Panchayat, Chandauli, Uttar Pradesh Jal Nigam (Urban), Uttar
Pradesh Jal Nigam (Rural), and Varanasi Development Authority for

requisite compliance.
Prakash Shrivastava, CP
Arun Kumar Tyagi, JM
Dr. A. Senthil Vel, EM

November 04t 2024
0.A. No. 367/2022
AG
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3HToTo

“1. Learned counsel appearing.for the State of U.P submits that the action plan _

to prevent the discharge of untreated sewage and industrial effluents in River
Ganga is ready but the approval of Chief Secretary/Additional Chief Secretary,
Environment is needed. Therefore, he has prayed for further two weeks’ time to
file the same. A letter to this effect has also been circulated.

2. Learned counsel for resporident no.12 has also circulated a letter seeking
adjournment on the ground of personal difficulty.

3. Hence, the prayer for adjournment is allowed.

4, List on 29.08.2025."

FaNd FOA & B Ao AT gRG wER, AF R # fawehe
TAEWT-367/2022 Toeg, WHE FATH 3o¥e T § Hed H UIid HTeRT
16.10.2024 & FHIT HU fAFwad § -

.....................................

50. The Secretary, Environm:ent, Forest. and Climate Change Department,
Government of Uttar Pradesh is directed to prepare and submit to UPPCB within
three months State Plan, witl} due approval from Chief Secretary/Additional
Chief Secretary, Environment :and in consultation with Principal Secretaries,
Urban and Panchayati Raj, Government of Uttar Pradesh, NMCG and State
Ganga Committee and implement the same in respect of Varanasi in
consultation and coordination and also with requisite superintendence and
monitoring through State Gaqga Committee, the District Ganga Committee,
Varanasi and Chandouli, the Qis’trict Magistrates, Varanasi and Chandauli, the
Municipal Corporation, Varanasi, District Zila Panchayat Chandauli, Uttar
Pradesh Jal Nigam (Urban) and Uttar Pradesh Jal Nigam (Rural) and Varanasi
Development Authority and other local/municipal outhorities. Municipal
Corporation, Varanasi, District Zila Panchayat Chandauli, Uttar Pradesh lal
Nigom (Urban), Uttar Pradesh Jal Nigam (Rural} and Varanasi Development
Authority are also directed tb prepare and submit to UPPCB within three
months Action Plan with components of (i) assessment of entire sewage and
industrial effluent generated in Varqnasi and flow in all drains originating or
flowing through Varanasi carrj‘ring discharge to river Ganga or its Tributaries in
Varanasi, (ii) tapping of all drai_ns and treatment of entire sewage and industrial
effluent generated in Varanasi and (iii} abatement and contro! of pollution by
discharge of any other pollutdnt in river ganga with (i) details of project, {ii}
budgetary allocation, (iii} auihority/agency for execution and (iv) interim
measures to be taken for abatement and control of water pollution.

51. Action taken reports by way of affidavits be filed at least one week before
the date of hearing fixed.

52. List on 19.02.2025 for further proceedings/directions.”
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ANNEXURE-16

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 28/2024

In

Original Application No. 128/2021

IN THE MATTER OF:

Saurabh Tiwari

Union of India & Ors.

....Applicant

Versus

....Respondent(s)

COMPLIANCE STATUS REPORT ON BEHALF OF THE U.P. POLLUTION

CONTROL BOARD IN COMPLIANCE OF THE ORDER(s) DATED 09.08.2024

AND 13.12.2024 PASSED BY THE HON’BLE TRIBUNAL

Direction for
monitoring

Compliance Status

Monitoring of
water quality of
River Varuna (Up
stream) by UPPCB

UPPCB has conducted regular water quality
monitoring of River Varuna (up stream) at
Rameshwar Ghat, Varanasi. (Report is attached).
Earlier samplig has conducted on dt. 02.06.2025.
As per analysis report pH-7.97, DO-7.3 mg/L,
BOD-3.1 mg/L, COD-11.8 mg/L, TC-1700 mg/L &
FC-1200 mg/L parameters had been analysied.

Monitoring of
water quality of
River Varuna
(Down stream) by
UPPCB

UPPCB has conducted regular water quality
monitoring of River Varuna (Down stream) at
Adikeshaw Ghat, Varanasi before meeting river
Ganga. Earlier samplig has conducted on dt.
02.06.2025. As per analysis report pH-7.23, DO-
1.9 mg/L, BOD-21.0 mg/L, COD-61.8 mg/L, TC-
31X10% mg/L & FC-28X105 mg/L parameters had
been analysied.

Monitoring of
water quality of
River Assi/Nagwa
drain before
meeting River
Ganga by UPPCB

UPPCB has conducted regular water quality
monitoring of River Assi/Nagwa drain before
meeting river Ganga. Earlier samplig has
conducted on dt. 15.07.2025. As per analysis
report pH 7.24, DO-1.8, BOD-48, COD-2 12 mg/L,
TC-28X105 mg/L & FC-17X105 mg/L parameters
had been analysied.
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Varuna U/S near Rameshwar ghat 2024

Parameter
DATE PH DO BOD CGD TC FC
02-01-2024 8.25 8.2 3 10.6 2000 1100
02-02-2024 8.21 7.8 3.2 11.8 2200 1300
02-03-2024 8.18 7.7 3.2 12.2 1700 1100
20-04-2024 7.85 7.4 3.3 12.6 2200 1300
02-05-2024 7.82 7.2 3.2 11.8 1700 1100
02-06-2024 7.78 7 33 12.2 1500 940
02-07-2024 7.92 7.5 3.1 11.2 1400 790
02-08-2024 7.88 7.1 3.2 114 1600 840
02-09-2024 7.94 7.2 3.1 11.2 1500 700
02-10-2024 8.12 7 3.2 116 1400 630
02-11-2024 8.15 7.8 2.8 10.4 1300 700
02-12-2024] 8.19 7.6 3 10.8 1400 790
Varuna U/S near Rameshwar ghat 2025
Parameter
DATE PH DO BOD CcoD TC FC
02-01-2025 8.22 7.8 29 104 1300 780
02-02-2025 8.1 7.7 3 12.6 1500 940
02-03-2025 8.07 7.4 3 116 1600 920
02-04-2025 7.98 7.2 3.2 12.2 1700 940
02-05-2025 7.94 7.1 3.3 126 2000 1100
02-06-2025 7.97 7.3 3.1 11.8 1700 1200
j2
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I

Varuna D/S near Basanta college 2024 | A1 <& A4V Quat

vig

——

Parameter
DATE PH DO BOD coD TC FC
02-01-2024| 7.56 4.2 6.6 25.4 22000 13000
02-02-2024| 7.51 3.8 7.2 26.6 24000 13000
02-03-2024| 7.54 3.7 7 26.2 24000 13000
19-04-2024 7.48 3.2 7.8 274 27000 17000
02-05-2024| 7.41 3.3 7.5 29 27000 17000
02-06-2024] 7.31 2.8 9.2 36.4 32000 17000
02-07-2024] 7.42 4 8.8 32.8 27000 17000
02-08-2024 7.46 45 9.4 38.8 24000 13000
02-09-2024 7.37 4.3 S 37.6 24000 13000
02-10-2024| 7.43 4.2 9.4 37.8 27000 17000
02-11-2024| 7.37 4 124 42 38000 25000
02-12-2024| 7.22 2.7 16.6 51.6 40000 26000
Varuna D/s near basanta college 2025 I AdiKeshyv (5
Parameter
DATE PH DO BOD CcoD TC FC

02-01-2025 7.3 3 12.6 42 32000 21000
02-02-2025| 7.21 2.5 12.6 42.4 32000 22000
02-03-2025| 7.14 2.3 14.8 45.8 34000 22000
02-04-2025| 7.02 2.1 15.6 58.8 35000 17000
02-05-2025| 7.18 19 224 68.8 38000 26000
02-06-2025 7.23 1.9 21 61.8 31000 21000

a4 &
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Assi/Nagavan Drain,Varanasi 2024

Dissolved Total Faecal.
BOD Coliform | Coliform cobD
S.no | Sample Date (:::::;) pH Oxygen (mg/L) | (MPN/200 | (MPN/200 TSS (mg/L) (me/L)
(me/t) mL) mL)
1 02-01-2024 30 7.31 2.3 36 1700000 | 1100000 102 166
2 09-01-2024 30 7.36 2.5 34 1400000 | 1100000 104 172
3 16-01-2024 30 7.32 2.3 36 1200000 240000 110 186
4 23-01-2024 30 7.35 2.4 34 940000 700000 116 194
5 30-01-2024 30 7.33 2.1 36 1200000 940000 122 202
6 06-02-2024 30 7.29 2 38 1400000 | 1100000 126 208
7 13-02-2024 30 7.27 1.9 40 1500000 940000 130 214
& 20-02-2024 30 7.24 1.7 44 1700000 | 1300000 136 228
9 27-02-2024 30 7.28 18 38 1500000 940000 118 206
10 05-03-2024 30 7.26 1.6 40 1700000 | 1100000 122 218
11 12-03-2024 30 7.28 1.7 36 2000000 | 1400000 118 202
12 19-03-2024 30 7.25 1.5 40 2200000 | 1100000 122 214
13 26-03-2024 30 7.28 1.6 38 1700000 | 1100000 116 202
14 02-04-2024 30 7.29 1.7 34 630000 330000 120 212
15 09-04-2024 30 7.26 14 36 700000 460000 122 218
16 16-04-2024 30 7.27 15 34 630000 460000 118 214
17 | 23-04-2024 30 7.24 1.3 38 840000 330000 120 222
18 | 30-04-2024 30 7.21 1.2 40 940000 4390000 124 228
19 | 07-05-2024 30 7.24 14 64 1700000 | 1100000 162 286
20 14-05-2024 30 7.27 1.5 62 1500000 940000 158 282
21 21-05-2024 30 7.24 1.3 66 1700000 | 1200000 160 290
22 28-05-2024 30 7.28 15 62 1400000 790000 154 272
23 04-06-2024 30 7.26 13 68 1500000 700000 160 284
24 11-06-2024 30 7.22 1.2 70 1700000 | 1100000 164 290
25 | 18-06-2024 30 7.24 1.5 68 1500000 | 940000 160 286
26 25-06-2024 30 7.26 1.6 64 1400000 790000 146 272
27 02-07-2024 30 7.24 15 66 1600000 920000 152 284
28 09-07-2024 30 7.21 1.7 62 1500000 940000 148 274
29 16-07-2024 30 7.2 15 66 1700000 | 1100000 158 284
30 23-07-2024 30 7.18 14 68 2100000 | 1100000 162 290
31 | 30-07-2024 30 7.22 1.6 60 2000000 | 1200000 150 272
32 06-08-2024 30 7.26 1.8 52 1700000 | 1100000 132 254
33 13-08-2024 30 7.28 1.9 48 1400000 750000 130 244
34 20-08-2024 30 7.27 1.7 54 1600000 920000 134 232
35 27-08-2024 30 7.29 1.4 62 2100000 | 1100000 138 248
36 03-09-2024 30 7.31 1.6 58 1700000 | 1100000 132 238
37 10-09-2024 30 7.28 1.4 60 2100000 | 1100000 134 242
38 17-09-2024 30 7.25 1.3 64 2500000 | 1300000 138 248
39 24-09-2024 30 7.21 1.1 58 2200000 | 1200000 132 240
40 | 01-10-2024 30 7.27 15 56 2000000 | 1100000 126 232
41 08-10-2024 30 7.24 13 52 1400000 790000 122 228
42 15-10-2023 30 7.21 1.1 58 1700000 | 1100000 126 234
43 22-10-2024 30 7.2 1 54 1500000 940000 120 220
44 29-10-2024 30 7.24 1.4 48 1400000 790000 112 210
45 05-11-2024 30 7.28 1.5 46 1200000 700000 106 204
46 12-11-2024 30 7.29 1.6 48 1500000 940000 112 212
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47 19-11-2024 30 7.26 15 52 2000000 | 1100000 120 226
48 | 26-11-2024 | 30 7.25 1.4 56 2200000 | 1200000 | 128 230
49 | 03-12-2024 | 30 7.23 1.3 60 2400000 | 1400000 | 134 236
50 | 10-122024 | 320 7.25 15 58 2200000 | 1200000 | 130 230
51 | 17122024 | 30 7.26 1.7 56 2000000 | 1100000 | 126 226
52 | 24122024 | 30 7.2 13 60 2300000 | 1300000 | 138 242
53 | 31122024 | 30 7.23 1.4 56 2100000 | 1100000 | 132 230
3€ =
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Assi/Nagavan Drain,Varanasi 2025

Dissolve Total Faecal
Color d BOD Coliform | Coliform CoD
D) SamclaDole | et | P [ ey { Sl - [ipareynno iemgaon | ESiei (mg/L)

{mg/L} mL}) mL)
1 07-01-2025 30 7.2 1.2 58 2300000 | 1300000 136 238
2 14-01-2025 30 7.19 11 60 2500000 | 1700000 140 248
3 21-01-2025 30 7.23 14 56 2300000 | 1300000 128 234
4 28-01-2025 30 7.26 1.6 58 2200000 | 1200000 138 238
5 04-02-2025 30 7.23 1.4 46 1600000 920000 120 210
6 11-02-2025 30 7.21 1.2 54 2300000 | 1300000 124 224
7 18-02-2025 30 7.19 11 58 2400000 | 1400000 128 234
8 25-02-2025 30 7.21 1.2 52 2000000 | 1100000 124 228
g 04-03-2025 30 7.18 1.1 54 2200000 | 1200000 130 238
10 11-03-2025 30 7.22 1.2 52 2100000 | 1100000 126 228
11 18-03-2025 30 7.26 14 56 2400000 | 1400000 129 235
12 25-03-2025 30 7.22 1.2 58 2600000 | 1700000 132 242
i3 01-04-2025 30 7.26 14 52 2400000 | 1400000 124 230
14 08-04-2025 30 7.2 13 56 2500000 | 1300000 126 248
15 15-04-2025 30 7.18 11 58 2700000 | 1700000 130 236
16 22-04-2025 30 7.26 13 48 2400000 | 1400000 124 220
17 29-04-2025 30 7.22 14 52 2700000 | 1700000 128 230
18 06-05-2025 30 7.17 13 56 3100000 | 2100000 124 242
19 13-05-2025 30 7.22 14 52 2700000 | 1700000 120 224
20 20-05-2025 30 7.2 1.2 54 2800000 | 1700000 124 236
21 27-05-2025 30 7.19 13 52 2600000 | 1300000 112 216
22 03-06-2025 30 7.18 11 54 2800000 | 1700000 126 234
23 10-06-2025 30 7.21 14 52 2500000 { 1300000 122 224
24 17-06-2025 30 7.24 1.2 54 2700000 | 1700000 118 218
25 24-06-2025 30 7.27 1.8 50 2300000 | 1300000 120 216
26 01-07-2025 30 7.24 15 48 2600000 | 1700000 124 234
27 08-07-2025 30 7.3 1.6 56 3100000 { 2100000 116 220
28 15-07-2025 30 7.24 1.8 48 2800000 | 1700000 108 212
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